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couns4 or th 	±a/CGS

14.5.2Q04; Present : The Hon'ble Sri K.V. Prahia- 

01—  

	

ih 	 dan, Administrative Mnber. 

I 	1 Is 

dp&4 Heard Mr. M. Chanda, learned couns- 

el for the applicant and also Mr. B.C. 

• 	 Pathak, learned ?iddl. C.G.S.C. for the 

respondents. 

	

•' 	/i•,4 	- 	
Issue notice to show cause as to 

	

-. 	 .. 	application shall not be admitted. 

Also, issue notice to show cause 

as to why interim order as prayed for 

i 	.. shall not be grdnted, returnable within 

• 	•- 	- 	,. 	three weeis. 

List on 4.6.2004 for admission. 

- 

4 

• In the meantime, no recovery, shall be 

made from the applicants.till the return 

'(nable date. 

Mnber (A) 

4.6.2004 

I, 

4J-
oil7J(81 /4(v52, 

'IO 

OtOo) 	

mb 

On the plea of learned counsel 

for the respondents list on 21.6.2OflA 

for. admission. 

/ 
/ 



- 

O.k. 117 of 2004. 

20.744. The learnd counsel fr the 

	

OC-QY ct. 	 Respondentsprays for, kxm 

• 	 time to get instruótioii,. 'Two weeks time 

14 	 is allowed to file reply *  e interm 

	

' 	 order shall continue. JJt'\ 

, ft  44  List on 12.8.04 for 	ission. 

Mm,ber(i) 
lim 

12.8.2004 	96. is admitted. List an before 

• 	 the next Division Bench for hearing. 

Int%trim oroer uteu 14.5.2004 shall L-- 
continue. 

Member 

11\ 	 mb 
* 	 25.8004. 	Present: I4on'ble Hr,D,C.Verma. Vjce..s 

Chairman. 

Hon'ble 

tive Mnber. 

Heard learned counsel for the 
rtie  

	

9Y-V,-b 	I t 	 Thisapplication involves z 
$ 	 common question of law and facts and 

	

•. 	 it WOUld be heard tO'gether. The 
learned counsel for both sides prays 
that this case may be fixed before 

• 	 the next available Division Bench, j 
• 	 'Notices were issued to the. • 

• 	 • 	 Respondents, But they have not filed 

written stat€ent. The same may be 

filed before the next available Div1sjc 
Bench, 

• 	Let this case be listed before 
the next available Division Bench as 
prayed for, 

Menber 	 ",lice-Chairman  

Im 

r. The case is adjourned to 24.03.2005 
r, for hearing. 

/ 

Menber (A) 	 VIce..chajjan 

I Mb 



/ 

• 	 . O.k. 111/2004 	- 

Nf,teso 	Eh 	eg.stryI 	ae 	- -i• f the Trbufla1 	 * 

24.3.2005 Present a The Hon'ble flr. justice G. 
sivarajan. Vj.ce-Chairman. 

TheHonble Mr, K.. V. pra)Uadan. 
ministrative Member. 

1' 
Mr. M. Chanda. learned counsel for 

the app:lic ants eubits that this matter 
I 	

y be taken up on another date. List. en 

12.492005 for hearing. 

• 	 I 1104 
Member (A) 	 Vice-Chairman 

TJPT, 	 ml)  

12 4045* 1  Post the matter on 9.5905. for hying. 

M enber 	.• 	 . 	. Vice-Chairman 

lt 

9.5 .2005 At the request made by learned coun 
sel for the parties the case is adJourne4- 

to 2.6.2005. 

Mber 	 . 	Vice-chairman 

bb 

2. 6.05 & Judent delivered in open Court. 

'I j:issedNo:s 

hf Wem 	 Vice-Chairman 
ft 	

.. 
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CENTRAL ADMINISTRATIVE TRIBUNAL :::GUWAIIATI BENCH.. 

O.A.No 117 of 2004. 

• 	 DATE OF DEQSION:2-6-2005: 

Shri Biplab Roy Choudhury. 	 APPLICANT(S) 

1 

Mr. M.Chanda, G.N.Cliakraborty & S.Nath 

- VERSUS - 

U.O.L & Ors. 

Mr.M.U.Ahmed,Addl.C.G.S.0 

ADVOCATE FOR THE 
APPLICANT(S) 

RESPONDENT(S) 

ADVOCATEFOR TIlE 
RESPONDENT(S) 

THE HON'BLE MR JUSTICE G. SIVARAJAN, VICE CHAIRMAN. 

THE HON'BLE MR. K.V.PRARLADAN, ADMNSTEA1Tth MEMBER. 

Whether Reporters of local papers may be allowed to see the judgment? 

To be referred to the Reporter or not? 

S. Whether their Lordthips wish to see the fair copy of the judgment? 

4. Whether the judgment is to be circulated to the other Benches? 

Judgment delivered by Hon'ble Vice-ai1ThatL 



• CENTRAL ADMTNISTRAIIVE ThIBUNAL, GUWAHAH BENCH 

Oiiginál application No.117 o2004 

Date of Order.: This the 2nd day of June, 2005. 

HON'BLE MRJIJSTICE G.SIVARAJAN, VICE-CHAIRMAN 
HON'BLE MRK .V.PRAHLADAN, ADMINISIRATWE MEMBER 

 . Shri Biplab Roy Qioudhufy, 
UD.C. 

 Shri Pranab Sarkar, 
UD.C. 

 . Shri Shyamal Mazumdar, 
. UD.C. . 

 Shri Satya Ranjin Ghosh 
UD.C. 

• 	 5. Shri Mridul Kanti Sen UD.0 	
. 

 . 	 Sshri Pranab (iiandra Sarkar 
U.D.C. 

 Shri Nirnjan Prasad Singh 
Asstant. 

 Shri Rornã Praid Sarkar. 
LD.C. 	 . 	 . 	 Applicants 

All the applicants are working in the cadre of Group 'C' in the 
Office of the G.E.NarangitGE,Guwahati.. 

By AdvocateMrM Gianda, Mr,G.N.Qiakrabozty, Mr.S.Nath.. 
MS.choudhury 	. 	 . 	 . 	 . 

-Versus- 
 The Uni ion of India, 

• 
Represented by the Secretary to the 
Government of India, 	. 

Ministry of Defence. 
• 

New Delhi-110001. 

 E-in-C's Branch, 
Army Headquarter, 
Kashmir House, 
•DHQ Pot, New Delhi-it 

 Qiief Engineer, 	. 

Eastern Command Engineer's BranOh, 
Fort William, 	. 	 . 

Kolkata-21. 
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Chief Engineer, 
Shillong Zone, 
SE.Falls, Shillong-1 1. 

CWE,Shillong. 
SE Falls, Shillong-1 I 
GE,Narangi. 
Narangi,Guwahati. 

7,. 	GE,Guwahati. 
Guwahati 	 Respondents. 

By Advocate MrMU.Ahmed, AddI.C.G.S.C. 

1 I I) 1tø) 

S1VARAJANJI(VC) 

There are 8 applicants. All of them jointly filed this application seeking for, 

grant of SDA. According to them they have satisfied all the requirements for grant 

of SDA being posted in the N. E. Region and that on finding them eligible SDA 

was granted to them. However, this was discontinued with effect from 29.3.2004. 

The applicants are aggrieved by this order. 

2. 	We have heard Mr.M.Chanda learned counsel for the Applicant and 

Mr.M.U.Ahméd learned AddLC.G.S.C. for the Respondents. The communication 

dated 29.3.04 (Annexure..4) only says that any payment made to ineligible persons 

after 3.10.01 must be recovered This is on the basis that the Government has 

isied a communication with reference to the Supreme Court decision that unless 

the Central Government Civilian employees satisfy the requirement for grant of 

SDA as per decision by the Supreme Court and the orders isted by the 

Government of India in implementation thereof they are not entitled to get SDA 

from 5.10.01. We had occasion to consider the question regarding the 

admissibility of SDA in the case of Central Government civilian employees 

working in the NE region in our judgment dated 31.5.2005 in 0.A.No.170 of 99 

WI MP 
I 
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and connected cases wherein we have set out the governing principles regarding to 

grant of SDA as follows: 

"52. The position as it obtained on 5.10.2001 by virtue of the 
Supreme Court decisions and the Government orders can be 
summarized thus: 

Special Duty Allowance is admissible to Central Government 
employees having All India Transfer liability on posting to North 
Eastern Region from outside the region. By virtue of the Cabinet 
clarification mentioned earlier, an emplayee belonging to North 
Eastern Region and subsequently posted to outside N.E.Region if he 
is retransferred to N.E. Region he will also be entitled to grant of 
SDA provided he is also having promotional avenues bases on a 
common All India seniority and All India Transfer liability,. This 
will be the position in the case of residents of North Eastern Region 
originally recruited from outside the region and later transferred to 
North Eastern Region by virtue of the All India Transfer liability 
provided the proniotions are also based on an All India Common 
Seniority 
53. However, payment of SDA, if any made to ineligible person till 

5.102001 will be waived?" 

In the instant case Mr.MThanda learned counsel for the applicant submits 

that all the applicants belong to out side the N. E. Region, that they were 

transferred to the N. E. Region under all India Transfer liability and they are also 

governed by all India seniority which is not denied in the written statement flied 

by the Respondents. The counsel accordingly submitted that by applying the 

governing principles stated in the common order the applicants are entitled to get 

SDA. Mr. M. U. Ahmed, AdcIl. CGSC submits that. as per government policy 

(Annexure 1) the applicants did not satisfy the requirements. 

We do not think that it is necessary to go into this matter in this application. 

We have considered all the government orders relating to grant of SDA, the 

decision by the Supreme Court and the High Court in that regard. We have 

deduced the governing principles from this and have set out as above in the 

common order dated 31.5.05. In the circumstances, notwithstanding the 

submission of Mr.M.Canda, counsel for the applicant that. all the applicants have 

satisfied all the requirements, we are of the view that the satisfaction of the 
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governing principles stated above is a matter to be  verified 6y  the competent 

authority among the respondents herein. 

5 	in the circumstances, we dispose of this application with direction to the 

3rd respondent to consider the claim of the applicant for the grant of SDA in the 

light of the governing principle stated by us herein above after ascertaining the 

factual situation. This will be done within two months from the date of receipt of 

this order. The order must be a speaking one. 

The O.A. is disposed of as above. The applicant will produce this order 

before the 3 respondents for compliance. 	 - 

(K.VPRAHLADAN) 	 (G.SIVARAJAN) 
ADMLNJSTRATIVE MEMBER 	 VICE-CHAIRMAN 

LM 

N 

N 	 : 	C 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

.GUWAHATI BENCH: GUWAHATI 

Na ji 

Sri Biplab Roy Choudhury & Ors, 

-vs - 
Union of India & Ors. 

LIST OF DATES AND SYNOPSIS OF THE APPLICATION 

14 12..1983- 	Govt.. of India 	i .ued O.M. No. 20014/2/23/ 

IV in troducing Spec iaj, LUjgl1oance 

(SD) for the civilian employees of the 

central Government posted in the N.E. Reolon 

from outside who are saddled with all India 

Transfer Liability, (nnexure2) 

20.. 	1987- 

12.00988- 

Minis try of Finance. Gove rnment of mdi a 

issued further order in respect of 
entitlement of SDA. 

Government of India 'issUed G.M enhancing the 

permissible limit of SDA of Rs, 400/-

followed by further order dated 22.07, 1998, 

01..1. 

a 

06.03 

1 to 30.12.2003- 	li the applicants were posted 

on different dates to G.E. Naranqi and G.E. 

Shil long du ring the period and were. granted 

SDA we, f their respective dates of joining 
by the respondents as tf"iei r own • on being 

Satisfied about the eligibility of t h e 

applicants. The said EDDA was paid to them 

till November 2002. Suddenly payment of SD 

to the applicants were discontinued f rom 

March • 2004 without prior notice or without 

any valid reason. 

03- 	Chief Enni neer • HG • Eastern Command., Ko kata 
vide 	letter 	bearing 	No, 



Hr 
.L31900/238/PMK/159/Enq rs/ E I 	(legal) 	dated 

6.303 informed the Chief Engineer, Shillonq 

that the. post of BS"II, B/R G d e II and 

LDC/UDC have not bee n found eligible for 

grant of SDA but no reason is assigned as to 

ihy the posts of LDC or' UDC did "at having 

all India transfer liability, (Anneure"$) 

29032004- 	CHE, Shillong v i d e h is letter,  bearing No. 

1151/Rn icy/Gen/92/E I (legal) dated 29.03,04 

informed that GEe of this area have been 

di rec ted to mi tiate action to effect 'the. 

recovery of payment of SDA made to ineligible 

person 'j,e,f, 061001 ani after"riards, 

(nnexure"-4) 

28022002- 	It Mould be evident from the letter bearing 

No. /41205/EIg (SUB) dated 2B0202 vjherein 

panE.l of U. D.C/Steno Gr"ade III for promotion 

to the cadre of Assistant for 'the year 2001 

and 2002 have been prepared on all India 

basis. (Anneure-"5) 

9052002- 	GovL. of India vide 0M dated 2905,02 made 

it clear that the an employee hvi.ng all 

India transfer liability on his posting to 

N. E. Region f r o mi outside the reion is 

en ti tled to payment of SD. (nnexu re 5) 

O'01 2OO4- 	HO • Chief Engineer, Shillonq vide his letter 

dated 30. 104 stated 	that Central Govt. 

employees 	rho 	have 	All 	India 	'transfer 

liability are enti tled 	to SDA on thei r" 

transfer/postino in North Eastern Regio nfo rm 

H 	 uut.s ide the region. 	 (Annexu 

Hence 	t h i s application before 	this 

Hon ble Tribunal 



\\ 

Relief(s) sought for 

Under the facts and ci rcumstances stated above 	the 

applicants humbly pray that Y o u r Lo rdships be pleased 

to admit this application, call for the records of the 

case a n d i s s u e no Lice to the respondents 1:0 s h o w cause 

as to tAI hy the relief(s) sought for in this applica Lion 

shall nut. be  gran ted and on perusal of the records and 

after' hearino the parties on the cause or causes that 

may he shown • be pleased to grant the follo'jl ng 

The ...  the Hon'ble Tribunal be pleased toe et aside and 

quash 	tI 	impugned 	order 	bearing 	le t La r 

No. ±1900/L8/2000/ kMK/159/ Engrs/E 1 	(legal) 	dated 

06,032003 (Annexure3). 1151/Policy/Gen/92/Ei (legal) 

dated 29.03.04 (Annexu re4) a rid letter dated 30 01 .04 

(Anri.xu re7) 

2 	That. the Hon ble Tribunal be pleased to declare that 

the applicants are ent.i tled are entitled to r ..... en t of 

SDA in terms of 0M dated 14,12.1983, 01.12.1988 and 

also in terms of 0.M dated 2207,98 i t h arrear 

monetary benefits. 

!3, 	Costs of the application. 

;4 	Any other relief(s) to vihicl the applicant is entitled 

f 	Hon ble Tribunal may deem fit and proper 

9. 	Interim order craved for 

During pendenc:y of this application • the appl icnt 

praysf or the follovin relief: 

9.1 	That the Hon' ble Tribunal be pleased to direct the 	 I 
penf..s noL .. 0 make any recovery on account of SDA 

all ready paid to ......ie alicul::.sti!cisposal of the 

application 
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GUWAHATI BENCH: GUWAJIATI 

(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

ii tie. of the case 

8iplab Roy Choudhury & Ors, 

- Versus 

Union of India & Others 

0. P. NOjLI_J2OO4 

Applicants, 

Respondents. 

INDEX 

I 	3L. 	No. Annexure Particulars Paqe No. 1 

01. Appi icat.ion 1 	16 

02, 1Verilication  17- 

03. 

1 idated
Copies oF appointmentlette 2 

eries)  8.4.82 and 25.03,84, 
04, 2 An extract copy of 	the 0. NI 2 

dated 	14.12.1983. 

05. 3 Copy of 	the impuoned letter 2-4: 
date.d 06,03,03, — 

06. 4 Copy + 

dated 29.03,04, 2 	-28 
07, 5 Copy of 	the letter,  dated 

26.02.02.  

08. 6 Copies of documents relatino; 

Series) 	i app(.-.-)ini--.ment, pOstinQ & 3. 	52. 
ra nsf e r. 

09, 7 Copy oF 	the 	let i::er dated - 

30.01,04, 

10. S Copy of the 0.M dated 

29 . 5 . 02 . 

Date: 	, 0 ~ e 2 0 

Filed by 

,5t.t 	'II-'-J-'O 
dvocatc 

L.WT 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

0. A. 2004 

BETWEEN 

	

1 	Shri Biplab Roy Choudhury, 
tic). C. 

	

2 	Shr- i Pranab Sarkar, 

jUDC. 

3. 	ShrI Shyarnal mazumdar-. 

	

4 	hni Se Lye Ranjan Ghcsh 
D.  

	

5. 	hr- I Nridui Kanti Sen. 

J. DXC. 

$hri Praneb Chandr-, sarkar, 

hri Ni ran an Pras ad Sinch, 

bsistant 

hr1 Ror:a Prasad Serkar-, 

r11 the applicanrs are workirig in the cadre of Group eC 

the office Of the G.E. Naranoi/n, E, Guahati, 

aL3) 

Aj 

J4i!uiJ4/ 



Vj  

he Union of India 

::po resen ted by the Secretary to the 
Gover nme nt of India, 

nist.ry of Defense, 

Delhi 110001. 

in0s Branch,. 

Ørmy Headquarter, 

haskmir House, 
HQ Post, Now De1hi11. 

qhief Eiineer, 

tern command B nq I nec r 's B ranch, 

Frt. William, 

Klka La21 

& 	Cief Enoineer, 

Sillonq Zone;, 

SI Fails, Shiilorrij 

C 1 E, Shillono, 

S Fails, ShI lionqlj 

G, Nar- anqi, 

NIr- anol, Guahatj. 

GE. Gu',iahati 

GJJa hat I 

Rponat s. 



3

IV- 

1. RattjjjJ.arif prder() against which this 	pLicptjpn is. 

made. 

This application is made prayinq for a direction upon the 

r'esponden Ls to continue to make paymen L. of the Special 

(Duty) Al lonc:e to th8 applicants in terms of 0.01. dated 

14l2. 1953, 1.12, 1985 and 227. 1998 and also aqa'inst the 

order 

 

of r'ecovery of Special (Duty) Al lo'ance from the 

pay hill oF May. 2004 vj1 thout. a n y notice. to the 

applicants and also With a prayer for declaration that. 

the applivants are enti LIed to the payment SDA, 

2. Jurisdiction of the Tribunal. 

The applicants declare that the suh1ect m .tte.r of this 

app:lica Lion is well iithi nt.he jurisdiction of this 

Hon'ble Tribunal, 

3,. Limitation. 

The applicants further declare that this appj.icatj on  is 

F i led ii thin the 1 imi La Lion prescribed under sect. ion21 

of the Adminisiratjve Tribunals Act. • 1985 

4. 	Facts of the Case. 

4.1 That the applicants are citizens of India and as such 

they are entitled to all the rights, protections and 

pri vi 1 eqes as g u a ran teed under the Const i tu t i o n of 

India. 

, 	bUI/ 
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4L 2 That the applicants pray for permission to move this 

application jointly. in a single applical:.ion under 

Section 4 (5) (a) of'e Central A dministt - ative 

Iribunal (Procedure) Rules 1985 as the reliefs sought 

for in this application by i:he appl icants are common, 

Therefore the applicants pray before the H o n ble 

'Tribunal for permission to move, t h i s application 

jointly, 

43 That all the applicant,s hile working as Upper Division 

Clerk/Lower Division Clerk i nthe state of vest Bengal 

outside the. Northeastern Region under the 

administrati\,,e control of different GE under t h e. 

Eastern Command, Kolkata, they were transferred and 

posted on di rferent dates under the GE, Naranqi and 'GE. 

Guwahati in public interest. Be it stated 'that the 

applicants while appointed as LD,C a specific clause 

s there 	in 	'the 	appointment 	le't'ter"'tha't the applicants 

are ' liable 	to 	serve 	in 	anywhere in 	India 	and will 	be 

'subject to civilian in Defense Service Rule, 1957 	All 

the applicants 	accepted 	the 	said clause 	of all 	India 

t ransfer liability and appointed to the post of 	.L .D.C. 

A few copies of appointment letter are enclosed 

for perusal of Hon 'ble Tribunal. 	Copies of 

ppointmeiit letter dated 0SO4 	ana 2 5O84 are 

enclosed as nnxu,rl (Series). 

4J4 That it is state t h a t all t!"e applicants were initially 

1 appoir ted in di I lerent places outside the North Eastern 

and they 	are 	not 	the permanent residents of 	'NE 

Vill 

0 
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Region. The detail par ticulars of t.hei r posting in NE 

Region and the initial place of post.i ng are furnished 

he re under: 

Ser I MES/Army No, Date of Present formation 
No Name and Designation f Appointment I with date 

With 
Formation 

1 2 5 6 
 A/No.9498053 Shri Satya 22 Aug 1979 to 13 GE Narangi  

Ranjan Gliosh, LTDC Oct 1980 01 Dec 2001 
11GRRC 
(Darjeeling) TflC  

 rS!213951 Shri Pranab 20 mar 1987 585 GE Narangi 
Sarkar, UDC Engr sub park, Clo 99 15 Jun 2003 

APO (Bcngdubi) 
LDC  

 MESi214524ShriBiplob 03 Aug 1979 GE i GENarangi 
Roy Choudhury, UDC Kaprail LDC 06 May 2003 

 S/266002 Shii Pranab 15 Jan 1983 HQ CE, GE Narangi 
Kurnar Sarkar, UDC Siliguri Zone. LDC.  

1 MES/203271 Shri 28 Feb 1981 GE(P) GE Guwahati 
Shyamal Mazumdar, TJDC Calcutta, LDC 03 Jul 2003 

 MES1105481 Shri Mridul 08 Apr 1982 GE GE Guwahati 
Kanti Sen, TJDC Khaprail, LDC 30 Dec 2003 

 MES/266021 Shri Rama 30 Mar 1984 HQ CE GE Guwahati 
Prasad Sarkar, LDC Siliguri Zone, LDC 15 Jun 2003 

 S/260 142 05 May 1965 ASC 	I GE Narangi 
Shii Niranjan Prasad Supply C/O 99 APO 26.12.2000 
Singh, Asstt. 	 [C.EEC Kolkata, LDC 

It is quite clear from the above that. t h e 

applicants have, been transferred and posted to this 

i" eni or I from outside the region a n d ...1 ....y a r e s addled 

iith all India transfer" liability in practice. 

4 	Thai:. your applicants state 	by the Q. M. No. 

20014/2/83/B. IV 	dated 	14,12,1983 	Special 	(Du ty) 



i loiance (for shot-  t SD) was I nt. rodu cad by the Govt.. 

of India and the reby it .Jas decided to p r o v i d e 

:inc:ent i ye to the civilian employees IAJorkinp in the 

States and Union Territoriesof the N E. Region, The 

said al loancesi,,j e r e granted tAd th a maximum I itni t of 

.400 p e r moni:.h, 1,j as also d e c i d e d u n d e r L. said 

memorandum that the SDA would be grarlL.ed) the Central 

Government Civilian Employees (who are saddled with all 

India Transfer liability) on being posted to N E.  

Region, The rate of SDA Ps, 400 was hoiever,  

subsequently revised from time to 	time by 	the 

Government of 	India vide 0 M. 	dated 14.12. 1983. 

112,1983 and O.M. dated 2207199$. 

46L That the applican ts. state that they being the. civilian 

Cent ral Government employees having all I ndia Transfer 

liability W er"a g r a n 1E, ed SD A by the respondents 

themselves 	in terms of O.M. dated 14, 12.1983. Be it 

stated that the applicants have been continuously 

orking in the. N.E. Region f  ron their date of ,oinina 

;i th all India transfer liability and all of ..hem are 

prom outside the. No rt.h Eastern Region. As per the said 

0, N. da ted 14. 12.1983 Special (Duty) llo'ance are 

granted to such civilian employees of the Central 

Government kiho are saddled with All India Trans ..er 

liabi 11 'ty. The relevant portion of the 0. M. d a t e d 

14.12.1983 is quoted beloj: 

The need for at trac:tii 	and retaining the service.s of 

(2ompe tent officers for service in the North Easie. rn 



RE 	ion 	comprising 	the 	S taLes of 	Assam, Meghaleys 

Manipur, 	and 	Tripura 	and 	the Union 	Territories of 

Aru nachal 	Predesh 	and 	Mizoram has 	been enqaqi no the 

at Len Li on 	of 	the 	Gove r nment f o r 	some 	1:. i me Thc 

Cove rnmen t 	has 	appointed 	a Committee under the 

Chal rmenship 	of 	Score. Lary, 	Dep. rtment of Personnel and 

Admi ni at ra Live 	Reforms • 	to rev iej the 	eXibti ng 

allowance and facilj ties admissible to the various 

catec:o rice of civilian Central Government employees 

aervino in the re;i on and to suqqe .t SL.itable 

imp rovemen La, The recommendations of the Commi ttee. have 

been carefully considered by the Government and the 

r'esjdArt is now pleased to decide as fol lows 

(lii) 	SDecial Duty Allowance 

Central 	Government 	civil ian employees 	who he\.'e 	All 

India 	transrer liability will be qranted Special (Duty) 

Allowance 	at the 	rate of 25 	percent 	of 	basic pay 

subject to a cci 1 mo of Re, 	400/ 	per month on poe ...i nq 

to 	any 	station in 	the North Eastern 	Region. Such 	of 

those employees who are exempt f ram payment of income 

tax, will however • not be elioible in addition to any 

special pay end/or Deputation (Duty) Allowance already 

being drawn subject Lathe condition that the total of 

such Special (Duty) Allowance will not exceed Re. 400/-

pjl Special Allowances like opecial Compensatory 

(Remote. Locali t) allowance, Construction Allowance. and 

Pro ect. Allowance will he drawn cpp .. ely. 
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An 	ex I:.ract copy 	of 	the: o. M. 	dated 	14.12 	1983 is 

annexed hereto and marked as 	xure2. 

That 	it 	is 	stated 	that 	all 	the 	present 	applicants are 

I anti tied 	to payment 	of 	SDA 	in 	terms 	of 	0. N 	dated 

14.12,1983, 12,01, 198 	and 	also 	in 	terms 	of 	O,M 	dated 

22.07, 1998, All 	the 	applicants 	fulfil led t h e 

requi rements of 	aforesaid 	0. N 	for 	entitlement of 

payment of SDA, as because they have posted here on 

trensfe rfr from outside the reqion and the applicants are 

saddled i th all India transfer liability The Oases Of 

the present applicants are also covered follovinq the 

decision of Supreme Court of India hit he case of Union 

of India and ors, Vs. S. Vi jayakumar-  and 0 "s. reported 

in 1994 Supp (3) Soc 649, Moreover, the decision of 

this Hun hle Tribunal in the of 0. A. No, 136/2000 

decided on 20, 12. 2000 in the case of Santosh Hr. N V. 

Vs. Union of India and Or- s. and in the case of 0. A. No. 

8/2003 decided on 13,02., 2003 in the case of Mrs. 

Santosh Raina Hal Ii Vs. L.inion of India and Or's, and 

also in 0. A. No. 1871'2001 decided on 05, 03, 2001 i nthe 

El 

case o 	Shri Apurba Ghosh & or's, Vs. 	Union of 	India 	& 

Ore, The applicants urqe to produce 	t h e aforesaid 

dec:is ions at the time of hear"inq 

That it is ate ted that after" their postinq at GE. 

Naranui and at GE • Gui,'jaha ti respondents on thèi r oin 

Uranted Special (Du ty) Al loances to the applicants 

after beinf ound eliqible for payment of SDA. But most 

sur"prisinqly the respondents wi thout any prior" notice 
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to the applicants all of a sudden discontinued/stopped 

the payment of Special (Duty) a 1 louiance f torn the month 

of March. 2004. it is a settled principle of 1,aw that 

any pay and al Ioiances cannot be reduced i.thqut prior 

notice and on that. score alone the action of the. 

respondents are liable to be declared void ab initio. 

49 T h a t it is stated that the applicants on an enquiry 

came to learn from a reliable source that Chief 

Enineer , HO • Eastern rri • Kolka ta vide letter' No. 

,L31900/238/2000/PMK/159/Enqr .. ./E-I (.leqal) dated 

06.03.2003 informed the Chief Engineer. Shillong that 

the post. of 8.5-il ., B/R Gde I I and LDC/UDC have not been 

found eligible for grant of SDA as the said posts are 

not considered having all India transfer liability by 

the MOD, and asked the authority to take action on the 

subject matte r. Hoeve r no reason is assigned as to ihy 

the posts of LDC or UDC did not adjudged having all 

.indiat ransfer liability, 'hereas basic condition in 

the memo ra ndum is that. civilian can t ral Gov L . .employees 

on posting to NE Re ion having all India transfer 

liability are en t.i tled to payment of SDA. The 

applicants fulfill such cr1 tens as such they are 

oni:.it led to payment of SD. The impugned letter dated 

06.03.2003 is a c.ryp tic and non-speaking order, as such 

the same is liable to be set aside and quashed as the 

said the payment of SDA h .a been di.;ron tinued 

5 IQ 
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copy of the impugned letter dated 06.03. 2003 is 

enclosed hereto for the perusal of 'I:.he Hon ble 

Tribunal and marked as Annexure3. 

410 That it. is stated that the ONE, Shillongvide hIs 

letter bearing No. 1151/Policy/Gen/92/E"I (legal) dated 

29.03,2004 informed that GEe of this area have been 

directed to initiate a ctio nto effect the recovery of 

payment of SDi made to ineiio'ible person w e f 

06. 10.2001 and af terjards. On receipt. of the said 

impugned letter the GE. Narangi/GE Guahat.i now decided 

to proceed tii 'th the recovery oft he amount on account. 

H 	of SDA already paid to the applicants. In fact. GE has 

Instructed to made recovery from April, 2004, hor,ever 

recovery is now going to be ef fec.'te.d from the pay bill 

of May, 2004 w ithout prior notice and on 'that score 

alone, the impugned order of recovery dated 29 . 03 2004 

is liable to he set aside and quashed. 

copy of the impugned order dated 29.03.2004 is 

annexed hereto for the perusal of the H o n ble 

Tribunal and marked as Annexu re, 4. 

4141 That it is stated that recruitment and promotion of the 

applicants are being made on all India basis, which 

'ou Id he evident from the letter bearing No. 

/41205/EIR (SuB) dated 2502.2002 iTherein panel of 

U. D.. C/Steno Grade "III for promotion to the cadre of 

ssiatant for the year 2001 and 2002 have been prepared 

on all India hasI .. 
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Copy of the letter' dted 28, 0202 is enclose.d 

hereto for the perusaj of Non' ble Tribunal as 

-flflxuLe 

412 
That 1. L would also be evident from the various 

documents r- ala tinq to appoiflI.fllent post.1 nq, transfer-  of 

the applican issUed on different dates by 
the 

competei t authors tie5 that they ar- a saddled 'ji th all 
:rndia transfer-  1 iahil I ties, Those docuriients have bean 

anneed hereto for-  the perusal of the Hon'ble Tribunal 

and marked as exure6 (Ser- ic.  

413 That it is stated that by the order- bearinq letter No, 

77551/90/Policy/snA'7/EI 	(leqal) 	dated 	30.01 .2004 

asued by the HO, Chief Enqineer- Shill onq to the CE, 

Shi llonq in formec'j the post of UDC and LDC a re not 
covered for- the qr'ant of SDA. As per par -a 6(u) of the 

Govt. of India, Minist.xy of Finance 0M 
dated 29, 05,02 

but. surprisincly par -a 6 (ii) of 0M dated 29,05,02 does 

4tspCak about any condition Nhich is adver-se foth 

inter-es t of the appijca(5 rather' clause 5 of tj 

0M da. ted 29,05,02 infect support the case. of. the 

'applican ts, 	\;he rein  

central Govt., employees, having all India  L. r-ansfe-

.1 iabj 11 ty on pos Linq to NE Reqio nf rom outside ti 

region is e.ntj tled to paym,nt u ..SD, No k ...... 

been assigned for- exclusion, of the cateqor - y Of LDC and 
UDC more par-  ticular-ly W10 are posted f rom outside the 

r'eion for' denial of SDA in the impuqned let tar dated 
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01,04 	and 	UH that 	score alone 	the 	impuqned 	letter 

dated 30.01 .04 	is liable 	to be set aside and quashed. 

In 	the 	facts 	and 	circumstances stated above 	the 

applicants 	are saddled with 	all 	India transfer 

liahi 11 ty 	and 	as such 	they are 	entitled 	to payment 	of 

SDA. 

A copy of the impuqned letter dated 30.01, 2004 and 

-a copy of the 001 dated 29.05.02 are enclosed 

heregj Lii for the perusal of the Hon ble Tribunal 

and marked as imexure-7 & S respectively, 

4.14 That it is sta ted that the respondents have already 

started the process of recovery of SDA without issuinq 

any notice from the applicants from the pay bill of 

May, 2004, theref ore the Hon'ble Tribunal be pleased to 

festran them by passinq an appropriate i nterim order-

and also be pleased to declare that the applicants are 

:3ntitled 	to 	paymë nt 	of 	SDA 	with 	arrear- 	monetary 

bene ii ts, 	There 	is 	no 	opportunity 	on 	the part 	of- Le 

applicants 	to 	submit 	representation 	for stoppaqe 	and 

recover y of SDA at 	this staqe and therefore app roachina 

this 	Honble 	Tribunal 	i nt,he 	compellino circumstances 

for 	q'rant 	of 	immediate 	reliefs 	to 	the 	applicants 	by 

passing an interim order, 

415 That 	this application is made bonafide and for 	the ends 

of 	justice. 
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5 	r.oi.iad.s for relief(s) with leoal rrovisions.. 

51 or 	that, the 	applicants 	have 	fulfilled 	all 	the 

onditions/cri Ic na 	laid 	do'n 	I nthe 	Memorandum 	dated 

.4,12,1983, 0112,1988 	a n d 	also 	in 	O.M. 	dated 

2O7, 1998, as such t h e y a r e entitled. to p a y m e n t of SD 

:n 	terms 	of the O.M. 	referred to above . 

52 o r 	that • 	the 	applicants 	are 	posted 	at. 	G.utjahat.i 	from 

dutside the N, E Region, 	and 	they are not 	the 	permanent 

esidenLs of N.E. Region. 

1or applicants had been 	directed to move 	to 53 that • 	the 

NI. E. 	Region for 	their 	posting 	at 	Guuahati, 	in 	public 

tnterest. 

54 For that, the applicants are saddled ,it.h all India 

ransfer liability as per condition stipulated in their 

ffer of appo 5. nt.ment orders, 

55 IF] o r 	that discontinuation 	of 	paymentof 	SDA 	has 	been 

in violation 	of 	principle 	of 	natural I'll total 

justice, without any shoi cause or 	notice.. 

56 or that recovery and discontinuation of payment of SD 

been made in total 	violation of 	principles 	natural 

justice. 

57 or 	that issues involved 	in 	t h e. 	instant 	case 	has 

iready been 	se ttled 	by 	this 	Hun' ble 	Tribunal 	in 	a 

series of cases of similar nature.. 



r 'the .t non"paymen't of S.D.A to the present applicants 

in violation of Article. 14 of the Constitution of 

5,.lO F 
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5. or 	that. 	'the 	case 	of 	the 	applicants 	are 	squarely 

d'overed fol lolAJing 	the 	clarif icatory 	order contai ned 	in 

dated 29052002 issued by the Govt. 	of 	India. 

1in5c'try of 	Finance. 	Mu re 	par ticularly in viem of 	the 

lause 5 of 	...he aforesaid memorandum. 

5 FLr 	th 	.1:. decision 	rendered by 	this Honb1e Tribunal 	on 

2O. 12,2000 	in 	136/2000 	and 	in O.A. 	No/2002 

c i d e d on 	13.02. 2003 also g a i n support of 	the 

n'tention raised by the present appi ic:an'ts..i n .... the 

start proceeding. 

that the applicants state that there is nos cope to 

ubmit any representation, for stoppage and recovery of 

as the process of recovery vihereby star ted by 

'Fesponden'ts without, any notice. 

'the applicants further declare that 'they had not 

reviously filed any application, Nri't Petition or Suit 

before any Cou r't or,  any other authority or any other 

7, 

bench' of the Tribunal regarding 'the subject mat ten of 

H 
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L. 

this application nor any such applica Lion, 	Nri t 

et.itiorr or Suit is pending before any of them 

8. 	elief(s) sought fnr: 

Under,  the facts and circumstances stated above 	the 

,ppl icants humbly pray that Your Lordships be pleased 

admit this application s  call for the records of the 

case and issue notice to the i" espondents to show cause 

as to why the relief (s) soL!qht for in this application 

Lahal I not he gre nted and on perusal of the records and 
hearing the parties on the cause or causes that 

1 may be shown. be  pleased to grant the follorjing 
relief(s) 

81 That the Hon ble Tribunal be pleased to set aside and 

<::uash 	the 	impugned 	order 	baa ri rig 	let tar 

No, l319OO/238/2OOO/PMK/l59/Engrs/El 	(legal) 	dated 

06.03.2003 (Annexure'3)., 1151/Policy/Gen/92/EI (legal) 

dated 29.03.04 (Annaxure'4) and letter dated 30,01 04 

(lnnexure.-7) 

8. 2 That the Hon ' hle Tribunal be plea.sed to declare that 

the applicants are entitled are entitled to payment of 

SDA in terms of 0, H dated 14.121983. 01.12. 1988 and 

also in te rm .of 0 .M dte.d 22.07.98 i th arrear 

monetary banal it .  

Costs of the application. 

S. 	A n y other relief (5) to ,hich t h e applicant is anti tled 

as the Hon'ble Tribunal may deem lit and proper. 
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Qrder prayed fQr. 

Our i nq pendenoy of this applicaton, the applicant 

prays for the fol loi nq relief: 

9i Th t the Hon 'ble Trihunaj he pleased to direct the 

respondents not to make any r'ecove ry on account of SD 

ready pdid to the applicants 'till dispos a]. of the 

101L 

ThfS epp]ir,a'tion is flied throuqh Advocates. 

11 	Partictjiprs of the TPQ 

I. P. 0, No. 

11 
	

Date. of Issue 	 c o4 

ii J Issued from 	 : 	'o 
iv 	Payable at 	 : 	e 

1211 List of enclosures. 

sgiven in the index. 
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VERIflCATION 

Shri Biplab Roy Choudhu ry • Son of Late Phani Bhusan 

Foy Choudhury aged about 46 years, working U. D.0 in 

E. Narangi , o n e of the applicants in the inant 

;ppl ication and duly authorized by the other applicants 

to verify the statements made in this application and 

o sign this verification. ccordinqly I declare that 

the statements made in paragraph 1 to 4 and 6 to 12 are 

rue to my knowledge and those made in paragraph 5 are 

rue to my legal advice which I believe to be true. I 

ave not supp ressed any ma te. rial fact 

nd I sign this verification o n this the ................ . day of 

2OO4. 

pQt4 £7 
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Annexure-L 

No.20014/2/83/B. IV 
Government of India 
Ministry of Finance 

Department of Expenditure 

Ne Delhi, the 14th Dec83 

OFFICE MEMORANDUM 

Sub 	Allowances and facilities for civilian errployees of the 
Central Government serving in the States and Union 
Territories of North Eastern Region- inp roveme nts thereof. 

The need for attractinQ and retaining the services of competent 

officers for service, in the North Eastern Region comprising the S'f::.ate of 

Assam Meghaiaya, Manipur, Naqaland and Mizoram has been engaging the 

attent. ion of the Government for some time. The Government had appointed 

a Cmiiit'.tee under the Chairmanship of Secretary, Department of Personnel 

and Adminib .trative Reforms • to reviei,, the existing al1oances & 

Adrilnis Lr'a Live. Reforms., to review the exi .tinq allowances and facilities 

adnissib1e to the various categories of Civilian Control Government 

employees se.r"vinq in this region and to suggest suitable improvements. 

The recommendations of the Committee have been carefully corisi dared by 

the, Government and the President is now pleased to decide as :ollous 

Tenure of nostino/deoutation 

There will be a fixed ...e.rre of posting of 3 years at. a time for 

officers with service of 10 years of less and of 2 years at a time for 

officers with more than 10 year's of servIce, Periods of leave, training, 

etc in excess of 15 days per year will be excluded in counting the 

tenure period of 2/3 year -s. Officer's, on completion of the fixed tenure 

of service, merit ioned above, may be considered for postig.: to a station 

of their choice as far as possible. 

The pa. ri od of deputation of the Central Gove rrmen t employees ..o the 

States/Union Territories of the North Eastern Region, will generally 6e 

for 3 years which can he extended in exceptional cases in exigencies of 

public service as well as when the employee corHcerned in prepared to 



24- 

,0 

sta' longer. The admissible deputation allowance will also continue to 

he paid during the period of deputation so extended. 

eihtae for Central deoutatjon/trpjnjnoabroad and Soecial 

mention in confidential Records: 

xxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxx xxxxxxxxxxxxxx  

SDecial (Duty) Allowance 

central Government civilian employees who have ail India Transfr 

H Liability will be granted a Special (Duty) Allowance at the re 

of 25 per cent of basic pay subject to a ceilinq of Rs400/ per 

month on posting to any station in the North Eastern Region. Such 

of those employees who are exempted from payment of Income Tax 

will, however, not be eligible for this Special (Duty) Allowance. 

Special (Duty) Allowance will be in addition to any special pay 

and preDeputation (Duty) Allowance already being drawn subject to 

the condition that the total of such Special (Duty) Allowance plus 

Special pay/deputation (Duty) Allowance will not exceed Rs.400/ 

P.M. Special Allowance like Special Compensatory (Remote Locality) 

- Allowance, Construction Allowance and Project Allowance will be 

drawn separately. 

3d! S.C. MAHALIK 

Joint Secretary to the Government of India 
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Rfeis to E-in-C's Branch Iettcr No, - 

4l2O5/E1R(S)d1tCd 	Feb 2002_ : 

TDC1STEOCT)E-.1UiCO PTEE')FQBYR ()  

-: LQ.iS'i'T IN THE MES FOi THE VE&R 2001-02 

- 	- N.I.E. Degn'WhCtiJt 1)itc comilland 

Birth 	I 
• 	i 	' SC1S'l"J 

II  3 

1. 224511 Sh. GRPilllai 	' , Steno 
- 

U!R 6-12-46 SC 

:. 

 

• 

408692 sh. K . 	ta1aran Naii' Sleno -do- 03-11-46 CC 

3 242154 Sb Sirch Kumat Sons Stno -do- 1 5-6-a wc 

• .•4 17855 Sb. r'oTl.tc UDC'' -do- 01-11 -44 SC 

5. 154007  Sh. Siant Shakar Paua tJDC -do- 01.--- 	I SC 

• .6 465519 Sli. Swendra Kuinar Kai'm Steno -do- . 	29r1-47 CC 

• 	. 	7:, 243033 Sh Svapn Kumar Deb 	. Steno do- 01-1-7 Ec. 

8. • 263290 Sli.,.CRMenon Steno -do- 15-3-49 SC 

439022 Sh; 0 Sukurnai'au Pilia Steno -cia- 8-6-47 CC 
• 	,.. 	-. 	•• 

10 

- 	. 	•• 
28019 Sh VS (:opioathau Steno -do- 31-10-48 SC 

.116382 SR. A karnachandran Steno -do- 26-5-49 SC 

.12 4052 	Sli. PV Chauciran. 	. Steno -do- U7-6-5 1  SC 

1.3. 	,: 125249 Srnt; Gornati Kris1uan 	. Steno 	. -- )4-148 SC 

. 28021 Sb. MMukundan 	. . 	Steno 
/1 

-do- . 14-4-47 Sc 

15 	1078 	Smi Sunlin Sikha Steno  20-10-52 \VC 

16 
4 

4665536 SIt Jata Shankai Piasad Steh -do- 02-7-47 CC 

17. ' 4070 ShNandsIio1'C 	V  uc L-do-'' u2-1143 CC 

2321 sI.Tai'a 	atii MuI1Opa(IhYa • 	Steno -(to- •• 	4 	l(i-4 1C 

19. 202426 Sh..Tara Pada Gbosh Steno -du. . 	U5-9--17 li C 

20:. •' 	467663 Sh Ashok Kmai 	m Veia tco S 	. -do- . 07-7-52 • CC,' 

1970 Sb. 	:w JiV Sin Sino -du- 0i-- 	()  wc 

•• • •••••••••• / 

- 	•. 	..................... 



• •.' 

, 

•\ 
. 

• 	2 3.i1 

22. 419797 Sb. Jose KS .Steno-do N 7i' 
23 418502 Smt \'a!samini John S (coo -do- 06-11-43 SC 

 455200 Sh P Alli Steno 

 311124 SmtMecnt Rani Seno -do- 13-1-51 WC 
• 	. 	6. 311071 Sñit Clianthijil Kur Sten5 P,67 51 WC 

27 439 5'23 Sb Runch ( hndit Sii 	itn a 
-. 	 . 

Stcno -di- '-1 -49 ( ( 

28 3114() Sh Satish 1urnu Shga1 	 Steno -do- 0 	4-53 WC 

29 265237 Sh PK Jayai 	.. Steno do- . 	23-3-49 SC 

30 43901 	S1 	flu 	oth i' ith ( hcube\ L11O do 21 	1-54 1 ( 

1 439524, Sh.o, ii 11111 	1( S Liii) 1k) 1 0-551 

32 312384 Sli \'rnod Kwnn SiLno -(10- 06-1 SO SC 

33 31.2410 Sh. Jasbr Siioli 	. Steno do- 02-2-52 WC 

34. • 312363 Smt Ajit KLII 	: Steno . 	-do- 09-3-52 WC 

35 312411 Sb Jagdi.sh Sin-ji 1Thandi'i no -<io- 30-12_5 CC 

36 .312212 Sk .'AC M:tlik . 	. Steno •. 	-.d- 26-11-53 \VC 

430362 Sh.'Jnrdhn T'i''di 'tJD.' 02-1.0-42 

• 	. 	. 	. 	.g, .4.50083 Sh,'indei' Ld Mtnvuii . 	J1X 	. -do- 14-10-41 Cf 

39 50201<) Sh Dhin ini I3u S Lui(1 the- 15-10-55 

40 .312.386 Sb RK Pill u \IN Steno -do- 12-12-54 

• 	..: 312371 Sh,VJ Chac10 ., Steno 23-5-51 \VC 

.42 311417 Sb. K 	Ravi Steno -do- 10-6-51 

.43. . 	31237 8 Sb SS 	ait 	 . S1c . 	-t 10-2-50 

44.. 312399 SIt Su'cudi;i Ku; :;:IF li.iu -d- UI - 1-47 (( 

45531 ShJ)inesvai Prasad Singli Ul)C. -do 23-643 ('C 

440630 Sb \ ish 	a 133 ndhu RLstogI I JDC do- 0 7-6-42 U 

• 	47. 167360 Sk KV 1iaii,I.aian 	. • 	Steno -do- . 	1(1-1 2-51 

• • 	312473 Sli Prarnod Steno  WC 

 * 	A'.8003865 Sb, I,;tv. 	):it K;indpai L )Y • 	. -4:,- 20.5-41 ( 

50 101732 Sb. \L Sv.aianiu1i 	* i, 	. •.,- 05-7-42 

• 	1. 455407 Sh.Hui L)u:tt U1)adyav. . 	UDC -do- 10-1-42 •' 

52. 13705 'Sb. DJ Devanbu D(. • 	-do- 14-4-2 
I 	, - . • 	... 

3/-- 

• 	., 
I ,  

................... 
	• 
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5 6 3 1,4 

UDC S/ . :: 134-45 CC 
UDC •01742 CC 
UDC 51'C 27-7-43 CC 
UDC S/C 0979-13 	- Sc 

UDC IR .01-8-42 WC 
IJDC U/R 10-5-41 WC 
T.JDC S;C 0725-55 	.. NC 

LTDC UR 02-1-42 WC 
LDC S/C O1-Jo-50 NC 
UDC . 	05-3-42 WC 
UDC •U/R 03-445 WC 
1JDC U/R 0.1-10-42 WC 

q)C 014-44 WC 
• 	.• 	UDC uii. 04-10-41 wc 

UDC i/P. 17-10-42 WC 
• 	. 	UDC . .01-9-41 . EC 

• 	LDC 22-3-44 EC'.. 
UDC UR 0V-3-44 EC 

LPDC 31-1-42 EC 
UDC . 544 	.......... - EC 	.. 

13-12-44 Ef 
UDC iii 101-44 ., EC 
TTDC TJi 	. 01-02-44 FC 

LC •U 	. . . 09-243 EC 
UDC UIR- 02-12-44 EC 
UDC U/It 	.• 01-10-43 'EC 
UDC U1R 	•• 01-2-45 	. EC 
UDC UiR 15-2-42 EC 
UDC U/R 01-4-42 EC 
UDC UiR 24-144 	• EC 

UDC Ur'R 01-3-42 EC 

_15_ 

2 
482 	55439 Sh kunvaT Ram Ara 

483 	440682ShNandRam 

484 	406090 Sh BD Dongar.. 

485 	237545 ShMS Ghodesvar 

486 	A/6427429 Sti Jaswant Singh 

487 	li3O98SmtKPNajr 

• 488 	50235 Sh1-jan. Raj 

489 	303474 S1iHai Chand 

490 	0232339S1i Mohinder Kaw 

	

• 491 	303913 ShAI:jundev Kakar 

492 	308284 Sh VMMohan 

	

493 	305369Sh DhianSingh 

	

494 	303915 Sh KL Ratra 

	

495 	394441 Kuldip Singh 

	

496 	304160 Sh Virendera Pratap 

	

497 	232221 Sh Soblia Ram Deka 

	

498 	,h6222 Sli Sudhinsu Kuinni G1inh 

	

499 	223421 Sh Subal handra I)utta 

	

50 	
224061 Sh\BabuRao 

	

501 	20.1102 Sh Basudeb Sáman(a 

	

02 	22(3 ShRameshwar Singh 

	

503 	210234 fiN4jhjr Kanti Rudra 

Tanin Chan1ra Raiccrjee 

	

505 	210232 Sh Birnakndu Das cupi 

	

50; 	21.6107 sh S.ridam Chandra PiiUJ 

	

507 	2'12164 Sh BLnanda Cliandi-a Difita 

242090 Sh Khirod Chandj-a Dora 

246435 Sh C'Utaranian Dutta 

	

• i.() 	224195 ShPrornod Chandra.De 
1 	2Ot529 Srnt Rekki Guii 

	

512 	24l 59 N il Hemnnta Ktmir Diittn 

p.  

• 	•.. 	. 



—z- 

...i 6- 

- 

513 .232155 Sh Gouri Sânkar Chakrabortv 

514 216106ShTarapadaGhosh 

515 	. 210241Srn(SurarnaDa 

516 263022 ShKrihna Chandra Sàrkar 

• 224240 Sb Rajat Kanti Dev 

518 210619 Sb NarcndraNtli DM 

519 237535 ShDharmá KantaPhukan 

520 260144 ShPanchan.anGhosli 

521 263113 ShPJMath.ii 

522 2601.30 ShRAra'indakqhan 
J. 

523 . 237268 Sh 1ima1 Kumar Chakrabot 

524 246558 Sb AnilXrishna Roy 

525 .253091 Sb 'arábas Banerjee 

526 400431 Sb Nirnialendu Chakraborty 

527 2640h Balai Chandra l3asu 

528 264045 ShAjodhva Prasad Sen 

529 A'9920294 hC) 	Shaima 

530 140012 Sh'L ; Righupathi 

531 113220 Sh:AC.Mtha 

532 148231 Sh.YNChengal Yaravan 

5 154065 S.i,t 	ara1a P Pitni 

4 151941 

113232 Kini shall Shahani 

153067 	Gabberie 
03359 Sii Lita-S \ad.ajir 

1 8 105409 	V.. Likhitka 

13 9 14t63 Sh M clonal Krishna 
54) 1055402 SliS Aacd 

541 305534 Sh P\Idhavan 

542 129:12 S,t A 

S-43 - 100951 Sh 

3 	 - 

-. UDC. 
.. 	. 	 . 

urr 
• ,iI

~m•r 
UOC . 	

.. 

.

tJDC 	U'". tt-1-42 	EC 

01-8-4 

UDC 	1J/R. )2-1-46 	EC 
•.• 	 .• 

UDC. 	LIIR •..:.o1-6-43 	'Ec 

tTDC 	U/R . 01.9-44 	EC 
•: 	 . 	

. 	'i. 
UDU 	31-7-42 	EC 

Lmc u. 14-11-45 	EC 

LTDC 	
. 	

i)573 	EC 

DC 	U/R:.'.1-3-44 	•EC 

.DC 443 

UDC 	•U/ 	01 -2 -44 

UDC 	. U1 :..Pl543 ,  

UDC 	u.IR.::ol442 
• IEC 

ubc •. UI . 1340-45 Wc 

UDC 	U,'R 	14 - 1 -45 	SC 

UDC 	,.U/R 	08-5-41 	S-C- - 

• UIR . 22-7-43 	SC 

TJDC 	 06145 	SC 

UDC 	U/k: 	01-3-42 sc 

UDC 	• ti/k 	27-10-44 SC 
UOc 	TJJD. 	 R C 

1.DC 	li/R 	26-2-44 Sc 

UDC 	J.'1'( 	05-5.43 	SC 

CDC 	• - UtR 	13-2-43 SC 

LIX: - 	' tTR 	. 27-7-44 	SC 

UDC 	U'R 	08-9-45 - SC 

[DC 	U/P.. 	 q C. 

U-Dc -  U.'I 	01 1 (-44 00 

 • 1 7/- 

.jI.T 



'- 

34 

Pvlullick 
727 	305320ShAjhAJ  
728 	 Vi 	11-8-43 	CC LrDC 

445019 Sh Tilak Raj 	 UDC 

	

 7 	 UiR 	15-10-41 CC 29 	40653 Sh L K Saxena 
3 	 08-1-44 CC () 	25392() Sb Girdharj I Goel 	LTDC  

7 1 	 05-1-45 	C 430535 Sh S 	
(JDC 	

01.7..4j 	CC — 732 	
t45085 Sh GOPII Kishan IJ)C 	U/s. 	07--j4 	Cd 

	

733 460570 Sh Hajh Chndra 	 UDC 	
O5-14 CC 34 	44t9 Sh Surendera Kurnr 	UDC IO4f 

	

735 	46d75 Sh R R.Kurccj 	 LDC
cc 

	

.736 	4$O467h KaJu Ram Dilanu 	UDC 	 I 	
CC 504120 Sb LaJ S inA. 	

UDC 	S/C 	i4-5 	N • 312290 Ii 811ankar Dass 	
)C 	

. Oi5L NO 

	

739 	312357.ShMaddanLaino 	IJDC 	 jfd4'. zth 

	

40 	
LDC 	 .i 

	

741 	 . 	 o
UDC  

	

742 	8O5718 sh Sukun)an Na ii 	
' 

	

743 	232255hRabthdraNath BoseUDC 
	UI 	) ôf4't 744 26302 Stnt Rcu1 Diswas 	 UDC 	 1' 

	

745 206048 Srnt Anii Das 	 LDC 	tJ/r 	jg • 746 242150 Smt Safajj De 
. 	 ULC 	UiR 	i1-4-3 EC 

- 
711u,& 	u 

i 	

T 	
TTID )' 

s 	
JI(dJ 	

. 

	

748 	201117 Smt Anjali Sarbadjtika
UDC 	tJ,. 	b4.-? 

	

1'T?I i 	 r 

rY 
749 43 Smt Dlpalf Dey 

	

 
750 	 S/C 	lO-f53 202633mt AnjaIoj 	. 	

UDC 	 rr 
 

* 	 . 	0 	
HrP 11 	tii 

7SA 751 	i8053319 h Som \ath Bejiera 	UDC1 	
- 

I 	

L I 

	

752 460697 Sh SP Vrn, 	
S/C 	02 -482

TT')(' 	
-24 	C • 753 303777Shjj S Una1 	

. 	UDC 	U:R. 	25.-7-42 CC 

- 	 . 	

''i 	;I: 	41J 
754 2416 	Cliandia Kant Mishj-a 	LDC 	tJIR 	022.34 CC r. 	 . 	

. 	4s. 
755 40035 9 Sit Bi-ij \Ichan Gola 	 UDC 	

06-4-4 CC 756 	412 i14S1i R S Tewaij 	
UC,,, * 

751A • 406155 mt 1TflashBai 	
UDCURt 	2 924 CC 

•11. 



75'7 y1201 12J.5 Sh J3anar3i 1.,nI 	 TJIX 

7 	430)i2 S.h A Fl Kb.an 	. 	 UDC 

759 466227 S.13DPrasa 	 UDC 

760 a.579 Sh 1)auji 	 UDC 

(l 312638 $1 Dhararn Beer , 	 UDC 

762 	 h Tit Piirn 	 U )C 

763 	:3O684] S!ntl.eela Raiii 	 UIX.  

764. 43087 ShP CSharni 	 UD(.. 

765 	43(485.S0h1iizeri\Ia . 	 UT)C 

766 455443 S IrK~.("TbMiq 	 UDC 

767 43065 Th .1 N Ajiarwal 	 C1X 

768. 400325 ShML Sah . 

769.. 430877,S1i  OP Agrwz1 	 UDC 

770, 4021Sh 1PM1hva 	. 	.1.DC 

771 305399 Sh ShantiSwaroop 	 UDC 

772 303987, Sb Ba]dev Raj Batra 	IJbC 

773 30649 Sh Devki Nandan 	 UDC 

774 31915ShGurbirSingJ . 	 UDC 

775 307757 ShSDMchta 	 LtDC 

776 30842 Sh M M Bajal 	 LLC 

777 30561Sh.MadanLa1Gakhar 	UDC 

778 3031IShRopRarn 	. 	 UDC 

77' 	216349 Sb Aiit Sino'h 

.780 400248 Sli Ram Charnira 	 LDC 

(Thtal seven hunçlted i&lt'  na mci onh') 

K 

U!R 	. 

 

0-8-44. . 	 . .  

)

CC I 

CC 

UR ; ' ,03-1-43 	-CC 

CC 

LT.'R 	 ... WIP 
SIC 	20-1041 . 	 - WC 

C:R .. 15742 	WC 

,04 I,4Ø. 	CC 

UIR.. 	151::45 

tJiR 	20,641. . 	 CC. 

1.5.4O-42. 	i CC 

062-4: ;CC 

U'R ;1.20k4L2 CC 

U/k 

U.k 	lOr43 ; 	 . WC 

..U,P._ 	 .,4 _.wc 

U. 	.05-7-42 	WC 

	

• n . 	. 
U/R . 	12-11-42 	. wc 
UR 	08--3 	WC 

/ 	I?( ( 	 , 

LTIR 	01-3-42 	WC 
I- 

U,.R .. 	 ,. -.. 

SIC 	20-11-41 	. Wc 

5(2 	I-- 	CC 

s. 	 . .. cc 
.: r . 

,r 

.A K Ganópñdhyy) 

	

PAO 	... 
SO 1ingi (PcTR)IEJR 
For Englneer1fl-Chlef 

/1 
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J I 	 ( 0/0 Sh 3 27/ 	
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).. 	 ranab iWr ai1a 
E.fl 	r1 k 
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YOL ]jc;c hccn Sointla 
I(1 jJDjp 	 u 0.1 

DC i 	 u t i  
'LJ Mi o 	 'ur 	

jh 	FiIi 	t, 
ti 	 c 	 n t ruie s i nd jj3S t' d t C Bci 	ii.j 

une, i3m gdULj 

t,nf; is S hj c t • 	 to the concH tJ.0j! as ri flb.j ojci 
ri tue  

- 	
be oniwba• 	 o r 	od 

	

of i' 	 fir: 
U 1' 

	y be  e> tod j s 1;  
the d. 	j ;  

Of tiv 	
1 

	

r ; nua1 i noc nt will he Glyn tes ns 	
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Shr i 	
p qnithKrSrl oY 	

Shri Nag nclra Chirtd 	rkr i 

	

1.1 b 01 	 0 	a 	1 c 	
from the dtC of ar nt 

na bL e 	r d a 	1e 	
i'e appoJ tcn athol L 1  

fl C(PIC 	)' 	'O or prb' 	to the ct±2Ctl 	Of the oem- 

('C r h m l ab..P to d charge from cr leo 

2 	hO 	,iflt0 	
may be terminated at 	

y t.me n the month'S notice 

giver by e 	
the appcthtee or the aplflt11 authorlt 

	thoUt 

	

.Y rC3.eus. The 	pOiflti 	authoritY hoWCVr, 	
th right 

O.L. 
tci i tirg ti sclCCS 

of the appintee foithIlth or before the e7rlry of 

tlè 	
iupi.at0d period of notice by mking paeflt to him of 'a sum' of 

to the •pa and llo
wanCS for the period of the not1cof the 

	

1mX.T 	
rortt0n tiloref. 

e i11 hd required to ser VO 
aY where in India and will,b oubjcct to 

3. 

	

Cifl1 :l 	OflC0 
SOr'Tic03 (Field SoricO Liabi1.Y luleg) 1967. 

N 	:./PA Will bo adii33ibl0 to jo&fl ''lo fi3t 

	

lie 	
11 bo requrCd to take oath/al 	

a+'0 o th follOWfl 	o: 	— 

it  I do sweQr/010m1hiY 
arfim that I will be faithf 	

and boar true 

	

to India and to tile 	
uOn o Ind a a by laj ejtabl 

anti tht I will uphold tO 
j0.r o.rçit: and 	•t1iY of Tiii. cnd that 

\Tll early O 	the dutlO3 o nv 	r 	
lj rneot'Y ard with 

	

ar'.al1Y' ' SQ GOD iLP i 	) 

6 	
Th.o offl'0' appointment ia 3UbjCCt to the •ondt 

	that he doca no' 

	

h° mo 	tilan flC wife living as  per G it ),/CV&i 	vicO jçnthkct) RUle 

1964 ard 	
0fl to thiq ofiect will b 	

i'O rprtiflg for d 

i1 will be . 
 subject to codjt±0P.3 of serviC3 aS ,applcab 

	to Tempo'e 

vt serViC 	
paid f rom DefeflOc Servio Eastia' 

Civilialt Gc 	

in accordancO 

he orãrO 	
od by the Govt f India from ti° to 

t 	 9cu 

 

h 
• Tho following willbO producOd to tho authoritY to wqm ho 

i3 direC 

to rcPort for duty 

Educational ertifiCat0 	
original in proof, of 	

data of b 

Since you re Ex_SCrim 	
discharged from AY, 

ce rtificate o 

• 	fitnesS for 1vil job, as ho 	in 
Discharged ccrtificato/140d 

5o 
Raport on fiesS Of civilian9 for 

	rvicO ( sch rdul c  —I 

V to tho fiOOt 
that he does not hv morO than 

• 	 ., '• 	 •. • 
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I 
off 

Ic 6060 	 O /GE ( Fort i lila m Ko 1 C. 	
YA 

Fort . Wi 111am / Ko 1-21 
tO5r/'\ 	/EIc(I) 	

\ t 2001 

949O53 
ri Satya Tanjari Ghosh, LD 

(thrigh E5 Sec) 
Lrc 

.You1ar:i)ereYPmanettlY transferred to GE Marangi , inthe 
nter st.of state.to..take uo the aooltment of U 

( Authy C1 HQ Eastrn 	 ?1 Comma nd V Ko1.71 1ette' No 
13184J11/5309/CflgTs/E 	dated 1Q 0 ,20o)1) 

Y 	You will be relelved of your duties from this d l'ice'On 01 	001 
(A/N)'andwill'report •tor.your.:nev:. formation after availing usuaL joining 

time/journey,p .rod. 	-.. 	 .... 

• TA/DA m4y.bp had on ao1iation 	 •. 	 . - 	 .. 

4 	Youi11: submtt the f o 1).o1,hin fefo 	iavinq this office 

a) DatrturoReoort 	h) Ceaxance Certtficate 	c) Idejitity 

Card to be .srrndred to your new formatIon d) CGHS 	rd 2L any 

P1ase no+e that your ray apd a1)ce ror the month of Oct flfll 'i1l 

he oald hy tlts of tce and pay/alice s. from Ncw 2001 onviac19 will e a1d 
by your. nw 'formatiprt only aftertDortin there fop- uty. 

The indiirJual i n6t. in',1vd In any di sc/Eo I case 

Djstributions 	... 	 . 	 . 	

. 

( 	it Kumar) 
CE HQ 13C port • 'Jilliam Kol-21 	 . 
CE Kol .Zon 	Ko119... •. 	. 	. 	 G rjsonnqiflr 
C lE YoU ata-27 
C12A Patna 	 Dtai)c jc 
MO () Kolkata-17 	

- 	 I—- - 

GENarangiH' 	' 	 .. 	,. 	Pay,. 	4700/ 	
.1 

CE Shjilono Zone 	 DA ........... . 	2i15/ 
CE Shtllinn 	 TA 	 — 
CQA Gautati 	 HRA 	 1410/.- 
MO 1ll1ng' 	 •. CCA 	 20O/ 
JODA(Fund)- Mrut 	 . 

cretaryMES Co.Oper3tive Oredit 	 DD1flTIONS 

Siciety 	
. 	 GPP 	boo/ (A/C M0  949381) 

.R stand atCredCCTS 	30/- 	P/Tax.: 90 

D03Q .Q. 	 Rs 1500/- paid pn a/c of uh 
est'ial Adv to 

10 monthly inaimnts)• 



i. 	-. 

1OVENENT 

'T 	06O 	 Garrisor, Dflgj.r Sevoke 'toad I 	 PC 	Salugara Dr 	Jalpa.iqurj 

40 Mar 2003 

a 

'3I Sevçke Road) 	.. 	
0 - . . . 

	 TIJTRNSp R 	 . 

You re hereby permanently trasf erred to GE GLwatj in 'i in'ter 	pf atate 

Auty : H CE 
Eatrn Command letter No 131322/2/7D/1O5/Eflgrsl IC(I) Qated 06 Ug 2002 &amendment letter No l3132 I 	

dated 28 Dec 7002 

ou will b eljeVed from your duties from this Office on - OQ(/) an 	
report to your new formation after avail.- 

- 
US 1°i)iflg/journey Period as ddmiss - 0.  

?Advate o rA/ip may be had on aPplicationi 
Yo 

Will sthn1t the f011owing before levi g this officc/ 
() Departure report 	

(b) Clearce certificato fro 
I 	 all coneerned Card if any. 
/'•I / 	- 	 '2.. 

Idertjt Cr may be surrendered at flew formation 
Ple 	

ote that your pay allowcesthe month of O3 wil1be cl:ajrned by this °ff1e and 	2003 Onward will bc. aimed by yotr rew format 1jon on your physia1 recrting at new rmatjon 	 - 	- 

Servjceoo of the ifidivIdual is centralised 
•00' 	I . 	 . 

	

- 	 ,- - 

ubey) 
Major -. 	 . 	
Gatrison Lngin  

0 

1'.. 
 

110 CEEC k61kata-21 	 ETAILS FCR -iE' t1NThOFZp. 2 HQ CtS 8evoke Road 	£5 AS UNDER F(jR GE iVAHU,TI 

g
s 	Zone 	

?.aBic Pay 	
: 

H R A 	 Rs. 345/... 
T7 	 R. 75,.- 

0 	

• 0 • 	
- 	 . 1  8 	JCDPI(Fd) Ileerut 	 - 
GPSubs 	 500/.- 

	

AJO GE Sevoke Road 	CA/c No 1 0 7 8 9 8 7 y) 
ll1 

 

	

Sub Djvj6105 	CGEGIS 	- = Rs.30/- 42 ,' All Se ct iO EAVE DETAILS -  

men 	
EL 	300+i5( ? 

roi a/c Of /Mvto be 
R 1H = 2 Days '5 YJ DO B = 0111195 Overec upto ;5/2.003 by 	/ 

R.s4/.- to b recovered by'GE GU/atJ. 



:4 	
I 	i41

.4 I - 

1p  gp .. 	 14 	Garrison Engineer Sevoc.e  RoWl 
Dt.. Jalpaigurl 

	

, 	 .. 	 J.. 	

: 	 . 	 . 	 •: 	
:•' •.•• 	

.': 	

• 	
! 

: 	
! 	 •- 	 - 

f 	

I i i' 	 I  

	

I 	 I  

	

1' s 	 :;o•14 	 Z003  p . 

- . 

indi,jdua1 will be relieved h/ frQnr tthjg Ofice. 

I 

~;çIl 	

2003'(A/N) 
 

2003 (A/N) 
I 	•• 

_,  

t 11easeInot i)at your j)y & alIöwa1cebOfor,tho 
11i fr . 1moyth oi ;!y .2003 wi1l be c13.xned j this oçice 

I Id(  JU 29o3 onward wILL be c1iine 	puew 
orr 4 

I 	
cn yourplysical 

t 
 9at.9x), 

 

t t  •P1ease; 1 1Q4e ;hat 	pay & aLowanca fotLtbø 
3 4I 	mth .± uQO3j 	e claimed. 

1,1174
a- 1 1 azd 	 be £c4i,ine  

	

1 1* 	 I 	 d)qnn 
I 

	

c 	
thvlve in ny dlecip1inary/5;1'E/ I 

	

II ; 	 I • 	
: 

ISV' 	 ' 
I' 

on I 'i 	
l 	 1 &r:tM fq he tth o tar' 003 ,' 	 I 

-p 	 • 	 ., J ... 	 . 	

-' !I . 	L . 	. 4 	ta4 	the tnoth o May 2003, I  

	

j 4(: 	 .. .............. : 	I,' 	 •.•.' 

4 1 D 	2%1 ' fr 1 f, 232.OQ 
 

) 	
? 	t Off)I 	 rEsD:VALt 	 I 	

I 	
I 

ta 
 iesvJ 4Vance to be r4overed .  '.ito 5/2g3 

	

-& 	 1y tjliOfice Ba1ce 	450/- to be 
i1;ic l4r 	-' 

I ?cQVre 	yGE GUwati.  

ta:Un ;n ta ®:s,.  

(I Pestivl Ada9e tO be roo'vre4 ptG./2?O3 

	

L44Z 	 2 14  by khQfice. a].ance o  

	

r.e .G.GU'bat1 	: 	.. • 	
,• 	 •.; : 

	

I 	
wlL oinin Unchan9ed p1eo. 

1 	
I 	 1 

• 	'•? 	 . 	
. 

tU/9Jca-2 	!E 	hati 	 1 

£oa 	 uwaaU 
Aevo 1  

414 
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' 	 Telephone 	24791280 	 Garrison Engineer Al1por 

• 	 -' 	 Military Engirer Services 
- 	 l. National. Library • lcvenue 

lüipore 	Kolkata-700027 

	

03/ )'/7.5 /EiA 	 '7 	4ay'2003. 
MES/203271 

• 	Shri Shyamal Mazurrdar,UDC 	
0 

POSTING/PR ANSFER ONTETURE TURN OVER UDC 

You are hereby permanently transferred to GE Gu&ati.in the, 
interest of State. 

-ithy HO Eastern Cornand,Engjneers Branch letter No.131322/2/7/ 
70/Erigrs/Ic(I) dated 26 Apr 3  2003. 

2. 	You will be relieved of your duties from this office on 30 June 
2003(AN) and will report to.your new dutytation after avaliling usual 
journey/joining period. 

3 1 	You will Submit the following before lec7ing this Office 

• 	(a) Clearance Certificate (h) Departure Report, 

: 4,. 	You will surrender your identity card to your new £ rm ion after 
reporting for duty there, . 	 . . 

5 4 	Please note that your pay and allowances for the month: € July' 
2003 and onwards will be c1aised by your ,  new formation afte 	porting 
for duty there.' 	 . 

6,~ 	 fdvence of TMA may be h ad onapplicatjon, 

7. 	Certified that the Eb ove named individual is not irlved .1 	y 
C of I/bIsciplinary/S PE. cases, 	 . 	

,• ... 

- 	 , ibs E). 

. 	 £i b2 	
E
GarrisoriEnineer, 

1, HQ CEEC Kolkata 	 . . 	 ... 

2 • CE Kol)cata Zone 	 DET PJ LS FOR P PY AM ALLOW ArC ES 
3, CE Shi11ô 	Zone . 	DA 	HRA 	CC A. 	•. TA g 	

. 	 Rs.4800/_ 2640/- 1440/. 200/- 
. 

GE Guwahatj 	 GPF Account •No.,j5392O P 
CDA Patna 	 DED(JCflON 	 . • 8. CDA Guwhati 	 -CPP SUbS .  CGEGIS. CG}{ 	 X S 	PJT 9 1  APO Pay cell Kolkata 	

R 	i225' 	30' 	40' 10. A)O Pay Cell Shillong, 	 . 

• Ii. JCDA(Für$) Meerut Cantt 	RS. 700/- Recovered on a/c of GPF. Pdv of • . :12 . DDP Cell CDA Patna 	 Rs,25000/_ by 9/36 Instt,.BaJ. Rs 4 18700/- 1-3. MES Employees Co-Operative to be recovered, 
Credit Society Ltd, 	 R,150/- Recovered on aAc of Fes Pdv .4 Red - Road Camp.F,W.Kolkata_21 

• Of R,1500/- by 8/10 ns: Balance Irterna1 	
• R3OQ/... to be recovered,, E-i(PiTE_l(Records,E_i(Con), 	

29 Nov'19p, DT7! : 01 FE8=4 
• 	 DETAILS OF LE1VE Bt*LAE(QPDAYS) • 	

EL:3OO+i5H 	-2 72. CL-'8 1  Ri42 
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Tele i 	2222 2700 
Mukhyalaya Pux-vj Y, aman • 	H 	Eatetn'domand  
Ajant: Shakha 
Engine5 	renth rort 	il1iam 
Ko1kata 1 31322/2/7B/ 	70 /Engr8/xc(I) 

21 

C 	I(jç 	Zone 
Apr 2303 

CE $iigurj Zone 
C 	3 1j11ong Zonr 

cE(AF) Shullong Zone 

i I 	 Ci 	ua TUPU4 OVER $ UD It 
- e £011oing Posting 

 l'fl rL.t of SLate - o re here 	rdc red in the 

.t 	•• 
S () • ------5- 	---------------- (ci 	' 	• ----- Cd). 	Ce). 

---- -. - 

1, 	M$232967 Shr 
S 	 • 	•  TiIa} Chandra 

G 	Sjlthar  CiE fezpur 	Forthwith 
S 

•Ka1jta, UDc • 	• 	' , S  

, 	, 	.• 	
5 .. 	 • 

'• 	 •. 

40934 Shri 
rarajj 	Roy,UDC 

c 	Dinj GE() I(ol 
S 

S 	• 	S 
• 	

3. 	ME$214706 
o(i) 

S 	' 

• 	' nJ

shri 
c . 	•: 	• 	• 	S 	S 	• , S hi110 

c 	3i1urj 	- -do-, 
2one 

Zone 

4.-Ms268285 	
hri 

M CE(). GE(S) 1unar,uDc 
- . Shi11og 	• innaguri . 	

•. Zone 

Mi.426558'9 

 

Sh ri
1)t Sajkj, UDC 

OL Djnan GE Tezpur 	-do- 

6 1  L3-26Oa5 Shrj GI) GE(south) R7jendra Barajk, 
tJDC Chandjp Binnaguj 

7 	24E$-20373'2 Shri 
Mohan Ra 	YDC 

(I).D oi(c 	Kch1ta 	-do- Chandipur 

/z 	8 	ME.209747 Shri 
•.•5 GE Guwahat t QECAI', 	 -do-- Pikshina 55 	S 	:Ro 	1JD0 

S 	
• a ai U 	a 

1 	P/2 

.1 



.-8656 Shri J4GE(I)'  GE Dinja 
'rSo - wa1 	iJDC ekhapani 

'c 
548l S,hri.. Cw: 	Bngdubi OE I par thC chandip 

-2Q801 	Shri çz(c 	Ko]. 
qhtterJeUD :. Chandipur 

'4O9 472 Shri GE(AE 
sraborty. Jauda 

G 	3ilchar 

 

br  

RI 6 

2 	- 

- 

r 	$,Oa271 Shri 	GA) 
nyaal Mazumar, 	

o. 	GEcuwahati 	-do- 

1 	•ib, 
• 	

: 

()) 

foutce' n 	s 0 r4y ). 

K.  
:1 O 	4 LQr)tjon is dravrno t' -iia 1i lcttcr No 131.306/1/9/ 

dated 20 Dea 2003. or st.ct comp14.ance, .11 
cdinay c inform accord thgly, .L. 	 . 	 .. 
L• 	rhe posting orçeto be. irnp1emeted within'6 days Of 

- ie indidateô. The cQnce.ne unit..will ala0;forard. 	0 .•  
ior reportir1at.nghs dat of 505 withh Same 

.c Failing of abov will ba seriou.1y vieeda wti1 be 
treat cc1 is tnsubrdjntjor Qfthe order of C Eastr Cgnaand 

A. 

- 	 . 
'J 	 ••' 	 . 	 . 

F. 
. 	. 	.. 	,1 _-1 

I 

(Aohia.Os ) 

Lt CO3. - 	 . og 'c4er8 
I 	 ,or Chif Engineer 

D1n3ri C 	IZolkta, CJ1 i3ngdubi H 136 	, 
.37 WE, C i 	 cptE(A?) Borjar, 

Cf(01 JL  KAiiunda C i(AF.i Jort., Gt I6ilchzrb 9 Dnjari, 
Chicipu.r, Qx Quwahati, G(,) Kolkata, EC)o,kata, 

/FaiacUda, GI) Iekhpni, CE(south) inra9uri, 	Tezpur _1;.:-&F 	3,t-. 	• 	 • 	. 	 ..' ,- 	;'' 	- 	.. I - 

7, EIW, 1lk, CD? Ce1l M/Fjle, Office copy, 
................ 



U fl/UGpO 
MOV 

Gamson Engineer 
S  • Khai,raiI 	 . 	S 

. 	\ 
PD. :Maicara. 734 4 28 

••. D2jee!ng  
• 	 t1 

S  

No" 2003 

•Shri Pranao Kumac Sark.ar. LDC 

You are 	 m'r en,,lv 

S  

ed to GE 	2 	' ç est of sa Au'orc 	HQ CC E 	r¼2 
e oi , ootç1 tO 

a ccs4nç o re 	 1, 	a''ErcrJ d 	2 	r2O 

 ro 1 ' 	- 	- 	: c 	:c n in 
- 	.5 	 I 	•.. 

- 
0 S 	 S  

3. 	TA/DA 	ney/iohiin 	ti.c .s ad'sie 	 S  

: 	Y 	vU; 3r.ft 	he fo;, bfc:o 	 a ce 	
: 

Ide it t 	Cardssu 	you by 	is o j 

• 	• 	S  o to your new uniUfomron tar their 
S n c 	ury 

I 	 S 	 S. 	• 	•• 	

S. 	•• 
P ease ncte 	ia 	 . 	

o-' 	 of Ccc 	0O3 ti 	be claImed by th:s • 	2 	Or 	 b by 	'• 	,e c.ic 	.'J '- aftr 	-chn 	f g 

'0ertfied that the 	nl is no 	invcivn 	in a:y disc. :1arv/Ccu 	501 nouii and SE case. 

S  :111 	• 	• 

• 

. 
01 Srn 	Pakasr) 
Mor 	• 	• 	 S  

S  
S • 	 S 	 Garrison Er. 	re?. 

• 	' 	S 	 S 	S 	S 

 ... 

-O E;stemn Colrimanc 	<caa-2'l 
CETA iLS CF PAYL Lc\'NCES 

LF 	r 	Zc airi 
3. 	H9,C'E Siiiir. 	 S 

S  
5 	 5 	- 	 S  •.

C 	
/ 

''1 	Sh!crr; 
. 	 Is 	277 

• 
33 

S  

DOCCtO S 	 S 	• 
GE Ntaij j V7 	
JCD,\ (uno) Macrut 

2500/- 

8 	CC 	P n 	q 
CG: 	 r' 	0(- 	. 	S  

ei (7 5 %) 	 R ',53i • 	£. 	ODA Guwah F'e5 l'c'c•C Ace 	 R 0. AA'D Silicur 
I. AAQ Shidonn.  

TOAIi 	
= 	s 	,i- S  

12 AAOGEN'4i; cFACOCNTNU?BE 	0G7337'W 	• • 	13. MO GE KhaarU 	 . 
14, AGE B! 	 . 	

S S 
2003 - 

3. SAGE E/M Suk 	 - 	•• H.. 	= 	: 
• 	17. SSO Khapraji 

	

. 	da\s  

	

CLi?-i 	07 caysfO2 days 	• • 	S 	 , 

- 	S Date oBl 	• 	 - • 
Sec.E(P), 	, E-5B)  

•  20 May 1.95U 

E-4-6 E- . 	&D G'c. 
0 	Ati 	2004 

rR I C T E 2) 



Ii 	4 L L 2/b 139 	 1k h1iI 	trs 
Ci:Ic1n(J. -Works EII cl no r 
i. 3 flCubj 
P0!; 	: 

UarJ11nC 

1102/i, 2329 	
2003 
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14 ES/105481 
Shri : 14 K. Son 
UDC 	 . 

JflUOVU _QDC 

oU ar hr-hy .Prt:IannL1y ii , nnsf rrd to GE  tho i 	 Guwj th • 	 n to ro S tf 

IIQ C1C En1' 	nc11 Fort Wiiflq Kolkata Pn 0ror N 0  
El'( I) dato 26 April 2ç03 and atindnt 1( 	r N 0  1313 22 /2/m/13 or& s /E Ie.( I) ORL- 0 27 AuG 2003 w  

2 	 will L 	
wil 	 youj dut1s from this orfc on l 1opo 	LO- Your flrW foruc iorl. aftr avar1rn of 	

iOi •n/journy 	r1.)(1 as adIijsjbL 0  
3 0 	 Av1e Of l'/A may bn had on applicat] Dfl 0  

You will Subrijt th f01loing bfo 	lavJnL this 0ffic 0  (a) 	Departur 1kpo L(b) 	
fon nil Coflcrn(i. • 	 (C 	Ilatl.ori Cord if,  any 0  

50 	Id2ntjty Card nay b Surrnnt . d at Ll,%w forLlatj0p0• 
Pla 	1; t1ia your pay & Oiiw.- for tho t.1onti Of  C2QQwjli b. c1aTcid by this off ic and 	 onnrd will 

bo ciainc1 by your 11w fort:iq tiôn .011 your phys ical rpoi• ti ni at flow fOrcl(ltjon0 	 . 

Srvico Uuok of tjln 1.n1i vi du11 Is Cm Lruil I sd 

1)1:3 iri.l;til;jor,s 

Ily .CL 	C 	':c';j' 	i.,lI;II11) 
FUI'L W1.111 1, 	 j 

J1Q CE 31.1. 1 	U1 1. •° . ji ,  ;WE Sh •j. I. i.OI 
4 	CE Uihaj;3 
'i A. 	I 1 Q C1 	1. 

( K 3 by Nn 	111:1 ) 
10 

:jy CWE Bnuhj. . 

0 0 	Cl)j l'atn3 	(3' CIi U Uwijiaf;J '10 	JCL)A(1rU!l!;) 1k'ut 
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',)0237/752 1/El C (Legal-C) di 04 Jun 2003 and even No di 03 Oct 03 
(copies alt), 
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SUBJECT: 	SPEC IAL DUTY AL1iA C 	
. . .1.•f: 

OF THE CN ItAL O"Eli:l J 	W it 	IN 	Ii 
AND iICN TERklfOLiS OF NOR. STEIDJ REGION 

•1.N•CLUDING SIIKIM. 

The undersign e d • is direct 	;o reler to hj.s De/atniens OfI NO.2O0i//8. 	dated 1.12.8 ad' 1987. read with Oil NO2QC"lL/16/6 	11 (L) •zFte 1. 83, and O.M,NO.11 (3)/95/51i (i: 	Jt..1,y:) 	on t ubjcct flhCfltiOjlc(A i1 OVC 
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•grantd to the Central •Gove.rn n t e mij  J.oyes having. Al]. 
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for de ermi. ing tie  1:11 mU ha Trans:Cer Li..:i bi].i.ty was  
Issued vid. ON dt .20. . 87, layln clo'n 'ha'I; he Afl 'india 
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'Dome employees working in NE region ha '.'ro 
not eligih.le for 9rntSpec,3 LIut1 Al.lowance in .ac.cr'd;1((. 
with the orders Issued from time to tlie agitated the iiue 

'of pament of 1 Special Duty Aliowaiice to them befo2 Ct1i 
uahati't.encFi and. in certain cases CAT upheld th prayer 

of employees. The Central. Government filed 
 

CAT Order's which hove been decided upr'eme Court Of i n'J in 
in faoUr of UOI.. The Hon i1e Supreme Cr:urtj.n judgóment 
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j 1NENL 	1NISTTIVE TRIBUNAL 
C:t 	Ad(" 

• 	 ! 	1; GUWAHkTI BENCH I \ 	g 
Z8WIWI L..\c 

• I 	 9.A.NO. 170F2004 • •• .- 

• I 	7 	wc1jtti!Th18j' Chudh ry and Seven Others 

vs 

Union of India & Others 

... .. ........ Respondents 

IN THE MATTER OF 

Written statement submitted by respondents 

Written Statement 

The humble respondents beg to submit 

Their written statement as follows: 

1. 	That with regards to para I to para 8 the respondents beg to state as follows: 

(a) 	That with regard to averment made in para I of the petition, the answering respondents 

beg to state that the applicants except SI No. 7 namely Shri Niranj Prasad Singh, Assistant of 

GE Narangi of above OA are not entitled for grant of SDA on their posting to NERegion from 

outside NE Region as they do not fulfill the eligibility criteria of"All India Transfer Liability" 

and "All India Common Seniority list" in accordance with recent policy of Instructions issued 

by Govt of India Ministry of Finance, Department of Expenditure vide OM dated 

29/5/2002(Annexed as per Annexure-I) and adopted by the highest authority of the respondents 

i.e. AI-IQ E-in-C's Branch for execution/implementation by al subordinates Units/Formations •  

under its territory jurisdiction vide letter No 90237/7521/EIC(Legal-C) date 04 Jun 03 as 

amended vide Even No. dated 03 Oct 03(Annex as per Annexure-JI and III). Therefore, filing 

of the instant petition vide OA No. OA/l 17/2004 by the petitioners (except Sl No.7) seeking 

Court's direction upon the responder authority to make continue payment of SDA to them in 

terms of Office Memorandum dated 14-12-83,1-12-98 and 22-7-98 is ultra motive to extract 

Contd . . .2/- 



something which is otherwise not eligible to them as Policies formulated by the authority at 

Ministry level at different point of time and adopted by the department concerned for their 

execution/implementation on ground are subject to further revision/modification/alteration and 

issuances of such polices by the Ministry higher department authority always ake precedence 

over policies temuated earlier eventhough a word specific to supercession of such policies 

formerly formulated may not be found mentioning while formulating new policies on the same 

subject time and again. But the fact on ground that formulaties of such policies time and again 

not only take precedence over formerly formulated polices by also meant for their strict 

implementation on ground. As such the contention of the petitioner that they should be 

allowed to payment of SDA through judicial intervention is devoid of merit of the issue in 

question and therefore the petition is liable to rejected and quashed in toto. 

That with regard to averment made in para 2 of the petition, the respondents authority 

beg to offer no comments being the matter within the jurisdiction of the Hon'ble Court. 

That with regard to averment made in para 3 of the petition, the answering respondents 

beg to offer no comments being the matter within the limitation period specified for filing any 

application seeking re-dressal of grievances irrespective of issue of such grievances through 

judicial process. However, it may be considered necessary for the Hon'ble Court to decide 

whether filing of such application is not barred buy limitation period of 3 months or 

otherwise. 

That with regard to averment made in para 4.1 and 4.2 of the petition, the answering 

respondents beg to offer no separate comments as it is a mafter of right, protection and 

privileges as granted under the Constitution of India. 

Conted ......3/- 
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(e) That with regard to averment made in para 4.3 of the petition, the answering 

respondents beg to offer no separate comments being matter of facts on ground. 

(f)I That with regard to averment made in para 4.4 of the petition, the answering 

beg to offer no separate comments as it is a fact that all the applicants of the 

OA were initially recruited outside NE Region and subsequently post to NE Region 

d are rendering continuous service in ER Region from the date of their posting in the 

interest of the state. 

(g) That with regard to statement made in para 4.5 and 4.6 of the petition, the answering 

respondents beg to offer no comments being matter of facts on ground. However, it is 

imperative for the respondents authority to mention here that the Govt of India vide OM dated 

14.12.1983 had introduced policies for grant of certain allowances to the Central Govt 

employees posted from other parts of the Country to NE Region as incentive for working in. 

One of such allowances to the Central Govt employees was "Special Duty Allowances" (SDA 

in short). The tone of tenor of granting such allowances to central Govt employees of outside 

NE Region vide OM dated 14.12 was to "attract the outsiders to come and work in NE 

Region in view of hostilities prevailing in NE Region as a whole". Thus on this count, the 

contention of the petitioners is not denied being matter of facts on ground. 

(h) That with regard to averment made in para 4.7 of the petitioner, the answering 

respondents beg to state that the applicant (except SI No.7) of the above OA are bit entitled 

for grant of SDA on their posting to NE Region as they do not fulfill the eligibility criteria of 

All India Transfer liability and All India Commpn Seniority list in accordance with latest 

policy of Instructions issued by Govt of India Min of Finance vide OM dated 29/5! and AHQ 

Contd .4/- 
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F-in-C's Branch Policy letter dated 04/6/2003 as amended vide No. dated 03 Oct 2003. On 

perusal of the Ministry of Finance, Department of Expenditure recent OM dated 29/502 it 

may be seen that The Hon'ble Supreme Court in response to appeal filed by the Telecom 

Department (Civil Appeal No. 7000 of 2001 aring out of SLP No. 54550f 1999) has ordered 

on 05 Oct 2001 that this appeal of Telecom Department is convened by the Judgment 

delivered by the Hon'ble Supreme Court in the case of UOI and ORs Vs S. Vijaykumar and 

reported as 1994(Supp.3) SCC 649 and followed in the case of UO1 and ORs Executive 

Officers Associations Gp 'C' 1995 (Supp.I) SCC 757. Therefore, the appeal of the Telecom 

department was allowed by the Hon'ble Supreme Court with the direction to the concerned 

departmental authority not to recover whatever amount of SDA has already been paid. The 

Hon'ble Supreme Court it is judgment dated 20/9/04 delivered in case of UOI and ORs Vs. 

Vijaykumar and ORs held that mere clause of All India Transfer Liability in the appointment 

letter does not qualify the employees payment of SDA. It was on the basis of Hon'ble 

Supreme Court Judgment/order dated 05 Oct 2001 in the appeal of Telecom Department, the 

Ministry of Finance, Department of Expenditure vide its OM dated 29/5/02 introduced policy 

whereby Special Duty Allowances (SDA in Short) has been allowed to Central Govt 

employees posted to NE Region (including Sikkim) from outside NE Region on the basis of 

Criteria of "All India Transfer liability" and accordingly AHQ F-in-C's Branch (Respondent 

No. 2) the highest decision making body of the respondents authority :  had categorized and 

drawn up a list of categories of staff in MES under the Ministry of Defence who are having 

"All India Transfer Liability" and HAll India Common Seniority list" by applying the 

recruitment and promotional ZonQ too determine as to whether the recruitment/promotion to 

service/cadre post has been made on All India Transfer Liability and All India Common 

Seniority list for the purpose of SDA on the posting of incumbents of such service/cadre/post 

to NE Region from outside NE Region. Based on the criteria of recruitment as well as 
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promotional Zone, the following categories of subordinates staff in MES uhder MIN of 

Defence are found to have the criteria of "All India Transfer Liability" and All India Common 

Seniority list" for grant of SDA on their posting/re-posting to NE Region from outside NE 

Region:- 

"Erstwhile Supdt Gde-I (Now redesignated JE'S) Supvr B/S-i and 

D'Man Gde-I, Asstt and Steno Gde-I". 

As per the recent policy of instructions on SDA formulated by the highest decision making 

body of respondthts atithority i E-in-C's branoh all other categories of staff other than those 

specifically specified in letter of polity dated 04/6/03 as amended vi& No. dated 03 Oct 03 do 

not fulfill the criteria of 'All India Transfer liability" and "All India Common Seniority list" for 

the purpose of SDA on their posting/re-posting to NE Region from outsidd NE. Region. The 

posts held by allthe Petitioners except 51 No. 7 (Shri NP Singh) do not come under the 

eligibility criteria of "All India Transfer liability" and "All India Common Seniority list" for 

grant of SDA on posting/re-posting to NE Region from outside NE Region. Hence payment of 

SDA to all the applicants had been stopped as a matter of right and corrective action in 

accordance with policy in vague. Therefore, contention of the petitioner is devoid of merit and 

therefore liable to be set aside. 

(j) 	That with regard to averment made in para 4.8, the answering respondents beg to 

contest the same beinrbaseless, concepts and imaginary. The respondents authority are not 

aware of existence of any law or policy where prior notice for effecting recovery of any 

unlawful amount paid in terms of pay and allowances is considered necessary and mandatory. 

Therefor action on the part of the respondents authority to enforce recovery of already paid 

SDA to the applicants in contravention to recent policy of Instructions is in accordance with 

law and cannot and ought not be declared as void as a matter of right or remedy on the more 
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plea of the applicants. 

(k) 	That with regard to averment made in para 4.9, the answer respondents beg to state that 

the matter regarding grant of SDA in respect of Central Govt employees on their posting/re-

posting to NE Region from outside NE Region is governed by the recent policy of Instructions 

formulated by Min of Finance, Department of Expenditure in pursuant to Hon'ble Supreme 

Court order/judgment dated 05 Oct 2001 deliver in the appeal if Telecom Department. In 

pursuant to Ministry of Finances Department of expenditure OM dated 29/5/02, AHQ E-in-C's 

Branch has drawn up a list of categories of staff in MES who are found to have fulfilled the 

Criteria of All India Transfer liability" and "All India Common Seniority list for the purpose of 

SDA on their posting/re-posting to NE Region irrespective of fact whether they are initially 

recruited in NE Region or outside NE Region. The following categories of Staff in MES under 

Ministry of Defence are fulfilling the eligibility criteria of SDA on the basis of "All India 

Transfer liability" and "All India Common Seniority list" on their posting/re-posting to NE 

Region from outside NE Region: 

"Erstwhile Supdt Gde-I (Now JEs) Supvr B/S-I, D'Man Gde-1 and Steno 

Gde-I" 

It was on the basis of recent policy formulated by the highest decision making body of 

the respondent authority, the applicant of above OA except It was on the basis or recent policy 

formulated by the highest decision makingbody of the respondent authority, the applicant of 

above OA except SI No. 7 were found ineligible for grant of SDA on their posting to NE 

Region. Thus the letter mounting from HQ CEEC Kolkata (respondent No. 3) to HQ CE 

Shillong Zone (respondent No.4) in the from of directive was valid, correct and no way can be 

declared as void. 

(k) 	That with regard to statement made in para 4.10, the respondents authority beg to stated 

Contd. .7/.- 
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that the letter I I5I/Po!icy/Gen/92/Ei(Legal) dated 29 Mar 2004 mounting from Commander 

Works Engineer Shillong (respondent No. 5) to all lower formations under its jurisdiction 

directing them to initiate recovery action was in accordance with the recent policy of 

instructions received from the highest authorities of the respondents as it is imperative and 

obligatory for all formations to follow and implement the executive orders issued by highest 

decision making body of the respondent authority. Thus the contention of the petitioners that 

this letter of respondent No 5. to be declared as void is baseless, conceited and imaginary, self 

manifest having no material facts on ground and therefore shall not be taken cognizance of. 

(m) 	With regard to statement made in para 4.11 of the petition, the respondents authority 

beg to state that being a promotional post of UDC/Steno-III (Clerical Optee), the promotion 

order for the post of Assistant having all India Transfer Liability and All India Common 

seniority list is being finalised/issued on the basis of All India Seniority list of UDC/Steno-ElI 

(Clerical Optee). Since the post of Assistant is a promotional of UDC/Steno-IIl (Clerical 

Optee) and having covered by "All India Transfer Liability" and All India Common seniority 

list" for the purpose of posting/transfer on all India basis, the preparation/maintaining Seniority 

list of UDCs/Steno-III (Clerical Optee) is a pre-requisite as a normal course Of action. Further 

the Post of UDC is a promotional post of LDC and seniority list of eligible LDçs for the 

purpose of promotion to the post of UDC is being maintained at Command level. Therefore 

preparation of Seniority list of UDCs/ Steno-Ill (Clerical Optee) for the purpose of promotion 

to the post of Assistant having all India Transfer Liability and All India Common seniority list 

does not mean the incumbents of posts of UDCs/Steno-III (Clerical Optee) are covered by the 

Criteria of "All India Transfer Liability" and All India Common seniority list" for the purpose 

of payment of SDA on the posting of incumbents to NE Region from outside NER. Thus the 

Contd . . .8/- 
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contention of the petitioners in the ibid para is Out of misconception/misinterpretion of the 

policy in question framed at the highest upto Ministry level and therefore the same is baseless, 

self manifest and figment of imagination and liable to be set aside being contrary to facts on 

ground. 

In view of the submission made in opposition in the preceeding para 4.12, the 

contention of the petitioner is denied in toto being false, self mainfest imaginary and therefore 

liable to be set aside. 

With regard to contention made in para 4.13 of the petition, the respondents authority 

beg to deny the same in toto in view of the fact that letter No 77551/90/Policy! 
11, 

SDA!57!E1(Legal) dt 31.012004from HQ CE Shillong Zone (repondent No. 4) to 

Commander Works Engineer Shilkn (ipndnt No. 5) informing that post of UDC/LDC 

amongst others are not covered for payment of SDA is in according with policy of Instructions 

received from the highest decision making body of the respondents authority and it is 

mandatory of all formations to implement such policy in question on ground. Clause No. 5 of 

Govt of India, Min of Finance OM dated 29/5/2002 clearly stiulates that central Govt 

employees who are covered by "All India Transfer Liability" are eligible for payment of SDA 

on posting to NE Region (including Sikkim) from outside NER which is supportive of cause of 

action of the respondents authority in challenging the legal validity of instant petition. Since 

the post of UDC amongst others is not covered by All India Transfer Liability and All India 

Common seniority list as per the latest policy of Instructions issued by the highest decision 

making body of the respondents authority, all the petitioners except SI No 7 of the OA No 

I 17/2004 are ineligible for payment of SDA on their posting to NE Region from outside NE 

Region, irrespective of the fact whether whey were initially recruited in NE Region or outside 

Contd . .9!- 
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NE Region. Therefore contention of the petitioners in ibid para is baseless, frictuous, 

imaginary being contraty to excutive order of the respondent authority framed at the highest 

level and therefore the same is liable to be set aside. 

With regard to contention made in para 4.14 of the petition, the respondents submits 

that since the petitioners except Sl No. 7 are not covered by "All India Transfer Liability" and 

All India Common seniority list" for the purpose of payment of SDA on posting to NE region 

from outside Region, they are considered to be ineligible persons for payment of SDA on their 

posting to NE Region and as such the recovery of payment of SDA made after 05 Oct 2001 is 

liable to leived on them being corrective legitimate course of action. 

With regard to contention made in para 4.15 of the petition, the respondents submits 

that in view of the submission made in opposition in preceding paras, the application of the 

applicants seeking re-dressal of the issue which has otherwise been decided in principle by the 

latest policy of instructions through judicial intervention is devoid of merit and therefore liable 

to be set aside. 

That with regard to grounds for relief adduced in para 5.1 to 5.10, the answering 

respondents beg to deny the same and therefore liable to be set aside 

(t) Relief sought for 

In view of submission made in opposition in proceeding paras, the relief sought for 

vide para 8.1 to 8.4 the answering respondents beg to deny the same being false, 

fabricated, imaginary and therefore liable to be set aside. 

Contd . . .10/- 
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2. 	That in view of the facts and circumstances submitted above, the applicant is not entitled to 

any relief from court of law and humble respondents pray that interim order granted to the applicant he 

vacated and OA be dismissed in lirnine with costs.  

fl 

; 
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VERIFICATION 

I, Shri Rajneesh Chandra, Executive Engineer, Garrison Engineer Guwahati, age about 38 

years, being authorised to hereby solemnly declare that the comments made in this written statement 

are true to my knowledge, and information and no material that has been suppressed. 

And I sign this verification on this the 
	 day of 	2004. 

Ra ndra) 
EE 
Garrison Engineer 
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IN THE CENTRAL ADMINISTRATI1P1RIBUNAL 

GUWAHATI BENCH: GUWAITATI 

O.A, No, 117/2004 

Shri B. Roy Choudhurv & Ors. 

----App1Icant 
-Vs- 

[nion of India & Ors. 
----Respondents. 

in the matter of: 

Reloinder submitted by the applicants against the 

written statement submitted by the respondents. 

The humble applicants abovenamed most respecllv begs to state as follows: - 

hat with regard to the statements made in paraaph 1(a), 1(h) and 1 ), (k), (m), 

(o). the applicants deny the correctness of the same and further beg to say that 

ll the apphcants are saddled with all India transfer liability as per terms and 

conditions of the appointment orders, moreover all the applicants are transferred 

and posted from outside of the N.E. region, therefore they are entitled to payment 

•f Special Duw Allowances, more particularly in view of the clause 5 of the O.M 

4ated 29.05.2002 issued by the Govt. of India. Ministry of Finance. Hence the 

cpntention of the respondents that only the applicant No. 7 is entitled for such 

payment in Niew  of his category of post rather attract Article 14 of the 

donstitinion of India as because payment of Special Duty Allowance should he 



2 

made on the basis of a reasonable classification but in the instant case it appears 

that an artificial classification as well as a hostile discrimination is sought to be 

made by the respondents on the basis of rank and status even among the Group 

c' employees which is not permissible under the law. The decision reidered by 

the Honble Supreme Court in Vijyakumafs case also supports the entitlement of 

the applicants who are posted to this reon frem outside. The contention of the 

respondents that a recent policy has been framed for the purpose of grant of 

Special Duty Allowance does not appears to be reasonable and the said policy 

cannot be used to make a differential treatment among the similarly situated 

J mplovees on. the basis of rank and status more so when they fulfill all the 

eciuirements laid down in the Govt. policy for entitlement of SDA. 

2. 	That your applicants further beg to say that paragraph 1 (f) rather supports the 

•ase of the present applicants. 

in the facts and circumstances stated above the Orinal Application 

çkserve to be allowed with cost. 

q~, 



VERIFICATION 

: SIui Bipiab Roy Choudhur Son of Late Phani Bhusan Roy Choudhury, aged 

ab.rut 46 years. working LT.D.0 in (IE, Narangi. one of the applicants in the 

instant application and duly authorized by the other applicants to veri the 

statements made in this application and to sign this verffication Accordingly I 

declare that the statements made in paragraph I to 2 are true to my knowledge and 

I have not suppressed any material fact. 

And I sign this vcrifkation on this the 
	day of March. 2005. 

A~-4i *l/ (~ 


